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INTRODUCTION

1, the Chairman of the Public Accounts Committee, as authorised
9y the Committee, do present on their behalf this Ninety-Sixth
Report on Paragraph 27 of the Report of the Comptroller and Andl-
tor General of India for the year 196485 (Civil) Vol. I relating te
Wational Project on Biogas Development.

2. The Report of the Comptroller and Auditor General of India

for the year 1884-85, Union Govt. (Civil) Vol. I was laid on the Table
of the House on 7 May, 1986.

3. In this Report, the Committee have pointed out that the pro-

gramme has become widely acceptable and very popular with mar-
ginal farmers, village women, adivasis and other economically back-
ward people as it is convenient and economical, has multiple bene-
fits and is the first major steps towards improving rural sanitation
and environmental hygiene. The setting up of more plants will
reduce econological disturbances and deforestation. Biogas is pro-
bably the only programme capable of Telieving the miseries and
drudgery of village life, especially of village women. However, the
progress of the implementation of the programme is slow due to in-
adequate finance. The Committee have urged the Government to
give top priority to this project. The Government should take mea-
sures to motivate people and bring out literature in regional langua-
ges on the advantage of biogas. Higher rates of subsidy having been
made available to scheduled castes/scheduled tribes and economi-
cally weaker sections of the people, more people are going for it
and during 1984-85 about 59 per cent beneficiaries who installed biogas
plants belonged to the weaker sections. In addition, DNES has
developed small gize biogas plants capable of being connected to
sanitary latrines. This model js becoming more popular among the
poor as it minimises dependence on cattle and other feed stock. The
.Committee have recommended that with a view to give benefit 40
.poor and economically weaker sections of the people, building up
of small sive biogas plants should be taken up on priority basis, The
objective of providing social justice and aiding poor and econom$-
cally weaker sections of the people, especially SC/ST and adivasle,
would be better served if biogas plants:of small size are installed
at the premises of such people at nouginul cost|subsidised rates.
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. & Besides, biogas produces good quality manure from orza.nio
lnste materials like cattle dung which is rich in humus and micro-
mutrients and provide nitrogen phosphates ahd potash to crops. The
Committee hoped that Government especially the Planning Com-
mission, should take note of the economic and employment potential
of the biogas projects vis-a-vis chemical based fertiliser plants and
earmark suitable amount for development and propagatlon of biogas’

projects in the country, )

§. The Committee have pointed out that biogas plants can benefi$
only those farmers-owning more than four heads of cattle. In view
of the multiple benefits these plants provide, the Committee have
urged the Government to encourage biogas facilities to all those who
need it. Since there are villagers who collect cow dung as a part
of their profession and can use it for the biogas plants, eligibility
criteria on the basis of the cattle ownership should be changed.

6. The Committee have pointed out that targets for setting up
community biogas plants during Sixth and Seventh Plans are in-
significant in relation to the rural area and huge population of the
ocountry. They have, therefore, urged the Government to give more
stress on thig project and make all out efforts to set up more com-
munity and institutiénal biogas plants,

Y. The Public Accounts Committee examined the Audit Paragraph
at their sittings held on 10 February, 1987 (FN & AN),

6. The Committee considered and finalised this Report at their
held on 23 April, 1987. The Minutes of the sittings forms

Part II* of the Report

9. For reference, facility and convenience, the observations and
recommendations of the Committee have been printed in thick type
in the body of the Report and have been reproduced in a consolidate4*
form in Appendix IV to the Repart.

10. The Committee express their thanks to the officers of the
{Department of Non-Conventional Energy Sources, representatives of
the States of Karnataka, Bihar, Rajasthan, West Bengal, Andhra
Predesh, Tami] Nadu and of Khadi and Village Industries Commis-
slons of Mnhlruhtn and Madhya Pradesh.

*Not vﬂnted (one cyclostyled copy laid on the Table of the !Ioun
and Five copies placed in Parliament Libtary).
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11. The Comx;ntbee also place on record their appr=.: st . sitem of th®
assistance rendered to themm in the matter by the Office of the
Comptrol.lea- and Auditox' General of India.

New Dewur; " 7 E. AYYAPU REDD .
Apnil 27, 1987 Cminm -
Vaisakha 7, 1909 (SaRe) Public Accounts € ——"3:%




REPORT

(Para 27 of the Report of C&AG of India for the year 1984-85 (Civil)
Vol. I on which the Report is based appears as Appendix §)

INTRODUCTORY
National Project on Biogas Development

During the fifth Plan period, the Ministry of Agriculture initiated

a Central Scheme on Development of Local Manurial Resources

including development of biogas. Against target of 1,00,000 biogas

. plants, over 70,000 plants were installed between 1974-75 and 1978-T9
involving Central subsidy of Rs. 8.85 crores.

2. From 1981, National Project on Biogas Development (NPBD)
was sanctioned as a Central Scheme involving an outlay of Rs. 50
crores on account of subsidy, administrative overheads, organisational
support to State Governments, fee for turn-key jobs and training.
The target was to set up 4 lakh biogas plants during the Sixth Plan
period. An amount of Rs. 150 crores was to be raised through finan-
cial institutions for achieving the target. The programme was im-
plemented through the Ministry of Agricultural Department of
Agriculture and Co-operation) upo September 1982 whereafter it

was transferred to the Ministry of Energy, Department of Non-con-
ventional Energy Sources (DNES).

$. The main objectives of the programme are stated to be: —

(i) Provide energy in g clean unpolluted form; :

(ii) make available enriched fertiliser as a by-product for
supplementing and optimising the use of chemical fertili-
sers; i _

(lii) reduce pressure on the dwindling fuel wood supplies, in-
discriminate felling of trees and deforestation;

(iv) eliminate smoke filled cooking method and reduce drud-
gery, eye disease etc. in rural areas; and

(v) bring improvement in rural sanitation.
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4, The main components of the project assistance were stated to
be:— ,
., .

(i) Fixed amount of Central subsidy to the beneficiaries for
setting up biogas plants at the rates indicated in Annexure

‘A’ of Appendix I. The implementing agency has to
identify the beneficiary and process his application for

grant of bank loan repayable in 5 to 7 years with interest.

In the case of those beneficiaries who avail of bank loans,
amount of subsidy is deposited in their bank accounts. In

other cases, it is paid in cash after completion of the plant.

(ii) Core organisational support (100 per cent grants-in-aid)
to State and U.T. Governments/Khadi and Village Indus-
tries Commission (KVIC) including training of Village
masons, extension staff, bank functionaries, women’s
education programme, organisation of demonstrations,
etc. {

(iii) Service charges for turn key jobs to corporate bodies/
societies/agencies etc, at the rate of Rs. 200 per plant set
up with guarantee for one year and Rs. 300 per p'ant with
a guarantee period of two years with effect from 1984-83.

(lv) Promotional incentive of Rs. 30 per plant payable to
Village functionaries (also to KVIC workers from 1984-85)
onwards.

(v) 23 per cent of the cost of construction of biogas plants
piyable to State/U.T. Governments in respect of plants
installed in districts other than 100 intensive biogas dis-
tricts (to KVIC with effect from 1984-85) in lieu of staff
support. Upto 1983-84 subsidy was released in advance to
the extent of 75 per cent during the first three quarters of
each year which was changed to 50 per cent from 1984-83
on the basis of approved targets. The balance was payable
on installation of plants,

Implementation and Popldari:mou

5. Giving a brief background of the biogas movement in India,
the representative of KVIC stated in evidence that till the creation
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of Department of Non-Conventional Energy Sources (DNES), KVIC
played an important role during the experimental stage of the bio-
gas movement. It started in 1961 and till end of 1985-86, 1.20 lakh
plants were constructed by the KVIC. He added in 1966 and 1967
- interest free loan was offered by the KVIC. During 1979-80 and
1980-81, the transitory period, when the scheme was transferred to
the State Governments, it had constructed 18,508nits by its own
resources.. The target last year was 20,000 and it has reached about
18,000. This year also KVIC propose to complete about 18,000.
According to record, it is operating in 27 States' including Union
Territories. KVIC have some 300 techmcgl ofﬁcers, spread over the
country, Development Officers, Assistant Development Officers,
Science Graduates, Engineers and Technical people. . KVIC has go$
a permanent reference booklet which is published in all the languages
and circulated through out the country. KVIC has made arrange-
mentg for propaganda in schools and administration centres, because
KVIC has Khadi and Village Industries Institutions all over the
country.

6. As regards the steps taken to popularise the biogas, the Secre-
tary, Department of Non-Conventional Energy Sources stated im
evidence that:

“In 1984, we took it up and we made a very detailed review
and we decided to make a number of improvements in the
programme and also provided a package of technical,
financial, organisational infrastructure and other inputs

. such as giving training and all that in the grassroot levela
As a result of this package, in the years 1984-85 and
1985-86, there was a spectacular spurt in the number of
biogas plaffts built. In the first year, as against the earlier
figure of around 80,000 with the new package, thé number
of plantg bui't in excess was 1,72,000 which was consider-
ably higher than the target. The target was 1,50,000. Sa,
this was a very good achievement........ Next year, ie,
1985-86, as against a target of 1,50,000, the actual number
of plants built was 1,95,000. That again has been continued
and in, the current year now, although we are only ik the
third year of the new package programme, we' are finding

" that there is an increase in demand from all States, prae-
tically from every part of the country. There seems, to
be an increase in demand in bio-gas plants. Very n@enﬂy,
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we had requests from our several Eastern Statés, including
West Bengal, Mizoram, Tripura and others for increasing
the targets. They all pointed out that these biogas planta
seem to be proving very useful for the villagers. That ia
why, they have asked for this.”

\ ]
7. Explaining ¢ programme from his experience, the Secretary,
- DNES added:; ! '

“I go every week into the villages, and I have the pleasure of
 going into remote villages. A few months ago, I was in

a village in Mizoram—1I think its name is Durtlang, not

far from Aizawl There are 69 villagers, and 60 of them
had bio-gas. I go inside the house myself; I always ask the
woman about what she is doing, and the advantages. Each
family there has 3 to 4 cows. The cows there, in that
State, are not many. I myself went to 3 or 4 villages in
Mizoram. Many villagers have started taking biogas there.

People there said that they would like to increase the
target. ,

I went to West Bengal also, where they said they wanted more
plants. In Cape Comorin area, I went to several villages,
and they were asking for more such biogas plants, In
every village I have visited, I have got this impression.

I have myself visited marginal farmers, Adivasis and others.
There is a very good report in “The Hindu” which had mads
a survey of Adivasi villages in Thanjavur district. They
called it a fuel revolution through bio-gas.” .
8. The Working Group on new renewable gources of energy con-
stituted by this Department for formulation of draft Seventh Plan
document had recommended a target of 15 lakh biogas plants foe
the Seventh Plan period with an outlay of Rs. 300 crores.

9. Upto 1984-85, about 3.35 lakh plants were set up. During
1965-88, about 1.95 lakh more plants have been instalied bringing
the total to 5.30 lakh plants. The Department has prepared a pers-
pective plan for promotion of new. and renewable sources of energy,
including biogas. It is projected that about 12 million biogas plants
could be instal'ed by 2000 A.D, if adequate funds are made available.

10. The allocation made for National Project for Bio-gas Develop-
ment during the Seventh Plan period is stated to be Rs. 177 crores.
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11. During evidence the Secretary, DNES informed the Committes
that “the Advisory Board on Energy has recently found that the
_potential for 16 million bio-gas plants exists in the country”. He
“stated in evidence

“That is the potential based on existing technology and the
number of cattlee How much we utilize has to be seem.
Taking all these things into account these estimates of 14
million plants can be done even on today’s understanding
of the technology. I think its number can be considerably
increased when we take into account later the other
potential.”

12. In reply to a question he informed the Committee that “Soom
after, or just after the turn of the century” it would be possible to
achieve the target of building 16 million biogag plants. However “i%
depends on the States and the funds the nation is willing to put im
this programme.”

13. He added that “we can accelerate this programme also, pro-
vided we put adequate investment for development in this area.” He
submitted that the DNES asked for Rs. 600 crores for development

during the Seventh Plan period but got an allocation less than Rs. 200
crorea |

14. On the fuel saving aspect of the programme he stated:

“The most popular size is 4 cubic metres per day capacity, ta
respect of which the fuel saving is roughly four tonnes
year of fuel. This has also been borne out both by
calculations and actual inspection and the surveys which
we did recently. There has been 3 very good report of the
survey done in Himachal Pradesh, which gave exactly the
same kind of information. This is based on the assump-
tion that they use it for 300 days, i.e., excluding 2§ months.
All the meals are cooked by biogas. In a majority of cases
it is true. In some cases, they may have to supplement
it by some twigs. There is a substantial saving on wood
~consumption. There is some saving in kerosene also,

There are many villagers now, using this for lighting alse,
when they do not need it for cooking. They are thus
saving kerosene. In many cases, they are using it for
pumpsets, and generators.”
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15. While the Secretary, DNES agreed that st the moment,
demand for biogas was mostly from the middle class and upper
middle class people, he stated that the smaller and marginal farmers
were also being benefitted in the following manner:

“One is the design of the smaller plants which are available
now and which people are beginning to take. .The other
is, wherever possible linking up with latrines and other
sources of feed stocks. The reason for not having a bio-
gas plat was primarily not having the sufficlent number
of cattle. Arother thing is about the financial condition.
They are now getting loans for the cattle. We have found
that in the States where the programme has picked upl
well the small and poor farmers and marginal farmers are

increasingly going in for it.”

16. Elaborating the aspect further, the Department of Non-con-
ventional Energy Sources stated in a note as follows:

“Higher rates of subsidy are available for Schedule Caste/
Schedule Tribes and Economically weaker sections.
Economically weaker sections, including SC and ST,
have also been availing the benefits of this scheme. During
1985-86, the smallest size, i.e. 1 cubic metre gas production
capacity biogas plant was developed and approved for
extension. Biogas plants linked with sanitary latrines
were also developed and approved for extension. With
the attachment of sanitary linked biogas plants, depen.
dence on requirement of minimum number of cattle
beads for efficient utilisation of the capacity of the plant
is slightly reduced. An analysis of the claims received
from the State Governments and programme implementing
agencies indicate that larger number of beneficiaries be-
longing to economically weaker sections, including SC and
ST are now going in for biogas plants. During 1984-88,
about 59 per cent beneficiaries who installed biogas plants
belonged to the weaker sections.”

17. Besides other benefits, the programme has a grest emn!:ymais
potential which can be evenly distributed throughout the country.
Astod tp give a cotnparative analysig of the benefits accrued from
sy 73t in biogas project ag against other chemical industries,
the , DNES stated in ovidence as follows:

-



7

“If you have a big chemical fertiliser plant which produce 8
lakh tonnes of urea per annum you have to put in some-
thing like Rs. 300 crores. In addition you have to put in
85 MW of power, Rs. 100 crores worth of foreign exchange
would also be required. With all that it employees only
1000 people. Here in biogas for producing the same
amount of nitrogen manure the investment required is
less than Rs. 300 crores, you give employment to 1.30 lakh
people and in addition you produce fuel gas.”

18. Subsequently in a note the Ministry furnished the following
economic and employment analysis of investment made in setting up
of large scale fertiliser plants based on biogas vis-a-vis fertiliser plants
based on coal and natural gas:

(i) An analysis of large-scale coal based fertiliser plant vis-a-vis

large sized biogas plant with a view topfoducemooomuoi
N per annum:

——

Large-scale coal Biogas plant (75m3

Item based fertiliser ‘.:s producticn per

* plant

1. Number of units . . . . One 26150

2. Capital cost . . . . . Rs. 300 crores Rs. 261- 5 crores

3. Forcign exchange componem . . Rs. 100 crores Nil

4. Bmployment . . . 1000 130750

3. Boergy . . . . . . About 35 MW 635000 MWH
CORSUMPtion - generation

(il) An analysis of large-scale fertiliser plant based on naturel gas
vis-a-vis family based biogas plant:

LJ

Natural gas based Famﬂy based bidges

Hem . fertiliser plant mu
: L=,

1. Numberofunits . ., . One 13 lakhs

3 Capitaloost . . . R 917 crorms Rs. 900 croves
L mmeomnm Rs. 30" crores Nil

4. Bmployment . . . $000 3,73,000

S Boergy . . . . . SOMW 20,00000 MWR

. congumption . mﬁu
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In addition, “One of the economic benefits of biogas plants apart from
production of gas is production of good quality manure from organic
waste materials like cattle dung as a by-product, The manure is rich
in humus and microwave nutrients besides providing nitrogen phos-
phates and now to crops. The content of N, P205 and K20 conten?
. in the manure produced from biogas plants is about 2 per cent.,
1.5 per cent and 1 per cent, respectively.” The Department of Non-
Conventional Energy Sources is also stated to have been organising
fleld demonstrations on the utility of biogas manure in farmeu'
fields dur.ing 1986-87.

19. In addition, according to Secretary, DNES “A number of un-
employed Engineers have taken to manufacture of various compo-
nents of biogas, like stoves, pipes and holders. This is providing
employment in rural areas. The entreprenuer can earn a good
income out of that. He can get income from every plant that he
- makes. We have got several hundred people who have taken up this
as u popular profession. Thereby they are earning and providing good
service to the villagers.” For manufacture of components like biogas
stoves a number of industries have come up and the Department had
issued Indian Standard Specifications. Besjdes, he added “the pro-
gramme is of a very highly decentralised nature. It has to be imple-
mented at village’level."

20. In the context of development of eommunity biogas the Com-
mittee pointed out that if panchayats took up running community
biogas plants it would become a source of revenue for the Panchayats,
At the same time the other vulnerable section of the people who did
not have cattle could be served better. The cattle dung would be in
great demand from the Panchayat itself, the agriculturists would get
benefit out of this because this dung would have to be purchased
from these people. As a result the agriculturists would be tempted
to go in for one or two cows or buffaloes. Asked to comment on these
sdvantages of community biogas, the Secretary, DNES stated in
evidence as follows:.

“Some of the difficulties arise not because of the technical
reasons but because of the social structure in many of
our villages. It looks like a very good system but the
ruldiﬂcultyeombecnuetbdl’mchnyahmm
amongst each other™

&
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regards the programme of the Govemment.on development

~of community biogas and institutional biogas, he stated:

“We are doing it and in fact, we have a full programme about

that, So far as institutions are concerned, where there is
one single management structure,.there is no difficulty.
We have asked, for example, every dairy in the country
which has got cattle, to instal these plants. Maharashtra
has taken a good lead in bio-gas. They are installing a
plant-in every big dairy.”

22. Commenting on the comparative advantages and disadvantages
of the institutional and community type of biogas, the Secretary,
DNES stated in evidence:

“SO

far as these institutionalised type of things like dairies, co-
operatives, etc. are concerned, there is no difficulty because
technology-wise it is sufficienfly developed to expand. The
only restriction we are finding is in respect of villages"
where there is no good village-based organisation or a
group of people which is ready to run it on a sustained
basis. Sometimes we find that they run it for some time,
say, for one or two years very successfully. but then it
starts flopping. There are cases like that in U.P. So, it

is not a technical problem but it is a social problem in
villages.”

23. Asked if Government propose to develop a concept involving
engineers and technicians where the Government and the public
could make it a joint venture and select a few villages for this pur-

pose, the

Secretary, DNES stated in evidence:

“That is something which we have tried from time to time.

836 LS—2

We ure setting up this sort of model villages. Like that,
number of villages have been taken up. We have got the
Oor e Gram Scheme, that is, the energy village, where the
entire needs of ihe village, not only for cooking or for
heat energy but even for lighting, television and every-
thing, can be met with the locally available resources. It
includes solar energy. wind and all that. We are taking
up a number of such villages. In fact we have completed
more than thirty such villages.”
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24. As regards the progress made in development/setting up of
community type of biogas plant as against individual type, the Minis~
try has furnished the following note contammg the progress as well’
as the comments of the Ministry: i

“Biogas plants upto the capacity of 25 cu.. metres are handled:
under National Project for Biogas Development Pro-
gramme. Plants above 25m® capacity are considered for
the Institutional Plants and plants above 45 cubic metres
capacity are considered for Community Biogas Plants
under Community Biogs Plants/Institutional Biogas Plants.
Demonstration Scheme. This scheme is continued during
the Seventh Plan period. During Sixth Plan period, two
models were introduced viz. Floating Drum and Fixed
dome type. In the category of floating drum type, 12
plants were installed. These plants have been functioning
efficiently and found to be technically viable and, there-
fore, installation of such plants has been subsequently
adopted. Seven plants of fixed dome type were installed
initially but some construction problems were found and
their efficiency was relatively less. Therefore, installation
of such plants for community purpgses has not been fur-
ther promoted. However, research is going on for working
out improvements in such category of biogas plants also.

During the Sixth Plan period. against a target of 100 plants,
101 plants were installed with a capita) outlay of Rs. 3.00
crores. For th¢ Seventh Plan period, a target of 450 plants
‘has been envisaged with an outlay of 17.00 crores. During
the first year of the Seventh Plan, ie. 1985-86. 72 plants
have been installed with an outlay of Rs. 3.45 crores, as
against a target of 70 plants. Dunng the current financial’
yvear (1986-87). 53 plants have been installed upto the end
of December, 1986 against a target of 45 plants. An
amount of Rs. 4.27 crores has been allotted for the pro-
gramme during the current financial year and the target
is for installation of 80 plants by the end of March, 1987.

The programme has gained an ,appreciable momentum, spe-
cially in the States of Andhra Pradesh. Gujarat, Madhya
Pradesh. Maharashtra, Orissa, Punjab, Rajasthan and
Uttar Pradesh. In these States. the potential for installa-
tion of biogas planis is maximum. With the constraints
on the availability of funds and increase in demand from
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different States and also keeping in view the economic cut
imposed by the Government, 90 per cent of the capital cost
for Community Biogas Plants and upto 70 per cent of the
capital cost for Institutional Biogas Plants is being financed
by Department of Non-Conventional Energy Sources as
against 100 per cent for Community Biogas Plants and
upto 75 per cent of the capital cost of Institutional Biogas
Plants financed in the past. Even with reduction in - the
financing pattern, there is considerable demand from
various States ‘and they are agreeing that the remaining
amount of funds will bg provided by the State Govern-
ments/Node]l Agencies beneficiariés, ‘

With régard to success of the Programme, it may be mentioned
that installation of the institutional piogas plants is very
successful because the concerned institutions, where the
plants are set up are taking keen interest in regular opera-
tion and maintenance of the plants. In respect of Com-
munity Biogas Plants, the success mainly depends on the

_ interest taken by the village community concerned and
their cohesivenes$ and ability to work together to meanage
such a community plant and also availability of cattle
dung. The Communities are gradually adopting the tech-
nology for which they are being educated by the agencies
involved in promoting the programme. Regular training
programmes are also being arranged by the nodal agencies
to create awareness about the benefits of the biogas pro-
gramme. Other pubjicity media like arranging of exhibi-
tions, showing video-films and distribution of pamphlets
are also being arranged.”

25, Attention of the Ministry was drawn to news items appearing
in certain leading newspapers regarding how extensively biogas
plants were being used all over India by people from all walks of
life for varieties of purposes and for the benefit of the people them-
selves as well as for the society/community as a whole. Some of
the interesting usages of biogas plants are reported to be (a) a lead-
ing Ayurvedic physician in Travandrum using the energy from his
recently set up gobar gas plant for making his popular Ayurvedic
medicines. brew and decoctions. (b) in Nalanda district of Bihar
over 200 biogas plants were being put to use for irrigation, thrashing
‘of .erains and running flour mills and oil ghanis, (c) poor farmers
in different parts of the country using energy generated by biogas
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for irrigation in running pump sets, cooking, heating lighting, crush.
ing sugar cane and similar other uses. It has also been reported that
it produces enriched manure for fertilization of the soil and biogestet
‘slurry is free from pathogens capable of causing diseases like typh-
. oid, dysentery and cholera, most of harmful organisms like the eggo
of hookworms, tapeworms, liver flukes. Gobar gas is stated to have
higher thermal efficiency when compared to kerosene, firewood, cowe
dung, wood and charcoal. A study of the socio-economic impact of
gobar gas plants in Betul district in Madhya Pradesh is stated to
have revealed that income from agriculture increased by 19:7 per cent
due to utilisation of increased gobar gas manure which contained
higher percentage of nitrogen. In addition every biogas set up in
a village is the first step towards ensuring rural sanitation and envi«
ronmental hygience. The term “brown revolution” has been coined
in the context of changes in the life style particularly among the
poor and landless agricultural workers that the biogas plant is stated
to be causing. Asked to explain the reaction of the government to
these reports, the Secretary, DNES stated during evidence:

“We have now introduced bio-gas-operated generators also.
Recently, we have developed biogas generators also, which
are being triéd out in the field. Their range is from 5 Kw
to 25 Kw, depending on the farmer’s needs. What is
important is, how much gas he can spare. The more gas
he can spare, the more he can usé it for other purpose.”

He added:

“In Delhi, we are using urban refuse. For solid waste, there
are two things which we are working out. We are scienti-
fically extracting gas from sanitary land fill and we are

. generating power from city garbage. We have got the
technology for garbage and we are going to commission
it also whereby we can use organic solid wastes of the
urban area. For biogas programme, a number of changes
and services, as I referred to earlier, have been now intro-
duced which include training programme, service pro-
gramme, repairs, maintenance monitoring, evaluation and
also training of the people at the various levels including
Central Government, State Governments, districts, blocks
and individuals who want to go in for that.”

26. According to the Audit, while the area of operation of NPBD
was the entire country, the activity was to be focussed in 100 selected

v
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districts, This was, however"extended to all the potential biogas

districts numbering about 350 in all the State/Umon Territory (UT)
Governments with effect from 19%-85

27. As regards the mode of selection of potential biogés districts,

the Department of Non-Conventional Energy (DNES) have stated in
a note that—

.“The potential biogas districts were selected by the Ministry
of Agriculture in 1981-82 on the basis of cattle population,
. coverage under related Central and Centrally Sponsored
Schemes like Operation Food, Cattle-cum-Dairy Develop-
ment Projects, Drought Prone Area Programme, Small and
Marginal Farmers Development Programmes, Desert De-
velopment Programmes, Hill Area Development program-
mes, etc., coverage under Agriculture Credit Intensive

Development Districts, Command Area Development
Authority, etc.

The selection was made by the Ministry of Agriculture in
consultation with the State Governments and as such,

there was no separate agency employed to find out the
potentiality” of biogas districts.”

28. In the context of providing 100 per cent staff support to.inten-
sive biogas districts, the Ministry stated in reply to a question that
“the concept of intensive biogas development districts has been dis-
pensed with from 1985-86 and the programme is being implemented
with equal vigour in all potential districts.

29. As regards the reasons for this dispensation and subsequent
experience of the Government it was stated as follows:

“The Government of Tamilnadu requested that all their dis-
tricts may be declared as intensive, as potential in parts
of all districts was available for installation of biogas
plants, Similar views were expressed by many other
State Governments. In view of the above, it was consi-
dered that the spread of the programme and its demons-
tration value could be better .achieved within the financial
constraints by dispensing with the concept of intensive
districts. However, the advantages of intensive approach
could still be achieved by the State Governments through
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a clustered area basis. Accordingly, the State Govern.
ments were advised to adopt a cluatered area approach for
implementing programme. . '

The priorities were sought to be achieved by adopting a higher
differential rates of subsidy for North-Eastern Regional
States, hilly and desert districts. The demand for biogas
plants f\ all parts of the country have been so wide-
spread and conditions are of such equitable nature that the
programme needs to be taken up throughout the country
wherever ‘conditions permit. The advantages of the pro-
gramme of fuel wood saving, environment protection, im-
proved health, removal of women’s drudgery etc. are
needed throughout the country.” :

Research & Development of Biogas

30, On the question of effecting improvements in the bxogas pro-
jects, the Secretary, DNES submitted before the Committee in evi-
dence that “we are conscious that more improvement have to be
made. We are frying to improve the system from the point of view
of technology as well as delivery, or extension and maintenance”.
Subsequently in a note the Department of Non-Conventional Energy
Sources furnished the following position in regard to Research and
Development of Biogas:

“Research & Development efforts in biogas were intensified by
the Department through a Trust Area Programme initiated
during the year 1985-86. About 50 R&D projects were
sanctioned for implementation by various organisations
with financial support from DNES on different aspects of
biogas technology and utilisation. The overall objectives
of the R&D programme are to reduce cost of biogas plant
i.e. cost per unit gas production; improve reliability of bio-
gas plants under different field conditions; diversify the
feed materials for biogas production with a view to de-

. creaging the dependency on cow dung alone, and thus en-
larging the spectrum of biogas plants beneficiaries; deve-
lopment of optimum process packages and standardised
plant designs with alternate feed stocks both for house-
holds and large scale applications, and integrated utilisa-
tion of slurry. ‘ ‘
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2 The ongoing projects fall in the followlng broad areas: (i)
water hyacinth and other aquatic biomass for biogas pro-

- duction (ii) Alternate feed stocks for blogasification (iii)
Microbiological studies (iv) Advanced bioreactors (v)
Biqgas generation at low temperature solar energy inputs
(vi) New and cheaper models (vii) Biogas utilisation—
burners and engines (viii) Slurry/sludge utilisation.

3. A total sum of Rs. 95.00 lakhs was released to different R&D
institutions during 1985-86. A budget outlay of Rs. 15
crores is availdble for 1986-87.” '

<« .

31. During evidence the Secretary, DNES informed the Committee
that “the responsibility for the detailed implementation at the grass-
Toot level has to be that of the State Government agencies and other
agencies which are implementing this at the grassroot level. How-
ever, at the Central level we have been keeping a close watch on this
programme and jts implementation through these agencies”.

32. With a view to ascertain the usefulness and progress of the
programme in different States the Committee heard the views of
the State Government representatives, All the State Government
representatives without exception submitted that the programme
had become very popular in their States and more and more people
want to avail of the benefit. While the Government of Andhra
Pradesh have taken up a lead in the matter of development of bio-
gas programme and created a detailed infrastructure at various
levels for systematic and fast development of the programme, other
State Governments are picking up the programme steadily. Method
- of implementation and progress: of the programme in the States
together with the difficulties experienced in the implementation of
the programme, as explained during evidence by some of the State
Government representatives are in the succeeding paragraphs.

33. Andhra Pradesh: About institutional arrangement, in Andhra
Pradesh the matter is dealt with at the Ministry level. There is an
integrated department dealing with energy matters. For imple-
mentation, as a nodal agency. the State Government thought it fit
to have a single window approach. It deals with all non.conven-

ti~nal programmes at the State level, at the district level and at the
block level.



34, The State Governments have installed 42 thousand Biogas
plants under the programme, The current year’s .target is 20
thousand and the State hope to achieve that. While implementing
the programme; they try to conduct annual - exercise, planning,
annual action plan in consultation with the concerned District Col-
Jector. The annual action plan is prepared in consultation with
NABARD so that there is automatic re-financing built up.  This is
reviewed at the levels of districts, State Secretary and Chief Secre-
tary to ascertain input problems, implementation, monitoring and
reporting system. To reach benefit of the programme to maximum
number of people, the programme is advertised through press noti-
fication, AIR media and documentary film in Telugu. The criterion
for selection of beneficiary is availability of inputs, such as cattle,
water, loan and other infrastructure facilities and need of the area.
For proper servicing of the plants the State Government have in-
troduced registers, post-cards and biogas pass books which are
. given to the owners where all the details are entertd including the
date of application till the complete service is rendered. Reply
post-cards are delivered to them so that whenever they have opera-
tional problems, they camr approach. Once in six months in local news-
‘paper they advertise saying that there is a customers’ service avail-
able. A complaint register is also maintained with these measures

taken, the programme is very successful and the demand is rising
~ up, Allocation for the bio-gas programme will have to be -improved
to meet the demand of the people. Due to constraint on resources,
the Government are not able to do as much as they are required
to do; if the resources are increased, then they will be able to 'do
more which will benefit the rural poor.

Karnataka

35. In Karnataka the programme is implemented through two
Departments—DRDS and Agriculture Department. It is based on
the infrastructure available. Implementation procedure is almost
similar throughout the State. The field functionaries identify the
beneficiaries in the villages, collect applications. send them on to
the respective banks for sanction of loans. The hanks get technical
report regarding quantity of cattle dung available in the household
based on which the size of plant is determined. -The cattel popu-
lation in the State has been divided into five, such as—

1. Cross breed 2. Malar type 3. Other variety local. cow.
_ 4 braded buffaloes and 5. medium/small size buffaloes.
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36. These five varieties have again been divided into two. Based
oh the experiment in the State, average dung production is deter-
mined. Then they determine the size of these plant that has to be
allocated. When the technical report is enclosed to the loan appli-
cation the bank employees scrutinise it, cross check it and sanction
the loan. As soon as the loan is sanctioned, the Agriculture Depart-
ment or the Block Development Office is informed about the sanc-
tion of the loan, The gobar gas supervisory staff will assist in the
construction of the plant. They will also assist in the procurement
of appliance, steel drums, etc. As soon as the plant is completed,
the beneficiary will be asked to charge it. Until such time, the

subsidy will not be released. It is to ensure whatever plants are
constructed they are charged.

1

37. Implementation of the programme has not been uniform in
all the districts. Out of 19 districts, 7 districts are doing well right
now, the reason being, the level motivation was very good in the
beginning, in the same, Khadi and Village. Industries Commission/
Board were very active in those districts and one voluntary organi-
sation called MYRAPA was also very active. That is one of the
reasons why biogas plants are popular. Nevertheless in other dis-
tricts also, they are picking up. Regarding disposal of application,
the Government have fixed the time frame of 15 days.

Bihar

38. In Bihar, this programme up to 1983-84 was conducted by the
Department of Agriculture. From 1984-85 it has come to the De-
partment of Energy and is implemented through the BDOs. They
collect the application and the Circle Officer conducts the
enquiry about the holding of the land as well as heads of cattle
which that beneficiary owns. On the basis of that, loan is sanc-
tioned. As far as villages are concerned, loans are released in the
form of cement only when the beneficiary has actually dug the pit.
The remaining subsidy is released only after the plant is completed.
From 1985-86, this programme has really picked up in Bihar. The
target for 1985-86 was 6400, as against that achievement is 8300,
Apart from the subsidy which the Government of India is extend.
ing. the State Government is also extending some subsidy so as to
make the total subsidy to the extent of 50 per cent to the general
category and 50 per cent for the small and marginal farmers. From

last year extra subsidy have been introduced for the SCs and STs
to the extent of 75 per cent.
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West Bengal:

. 89. The bio-gas programme was started in West Bengal from
1982-83. This programme is administered by the Khadi and Village
Industries Board and Small Scale Industries Department through
its Directorate. The level of achievement in 1982-83 and 1983-84
was modest, when little over 1100 plants were set up. The momen-
tum picked up in 1984-85, when more than 2600 plants were set up.
Since then, the trend is very encouraging. In 1985-88, the State
has achieved the target of 2800 laid down. For the current year
1986-87, the target has been set at 3800 plants and in the quarterly
break-up of the targets, the State haye been meeting those targets
and in the process we have been earning excellent ratings from the
20 point programme implementation Committee. Initially agricul-
turally advanced districts of West Bengal like Midnapore, Birbhum
and Burdwan have made a good progress. Encouraged by their
performance the programme has been extended to the whole State
and the State Government is getting a lot of response from the
uncovered districts of North Bengal. The main constraint is that
the Department does not have the sanction of any additional man-

power to implement the programme.
Rajasthan

40. In Rajasthah the programme is being implemented by the
Special Scheme Organisation under the Department of Agriculture,
It was started in 1981. Whatever targets were fixed have been
achieved. This year, the target was 5,000. So far 3,000 plants have
_ been completed. This Organisation implements most of the rural

development programme, DRDAs have been made responsible for
~ implementations of this programme. In every DRDA and district,

there is a junior engineer and other staff. They go to villages. sur-
vey and popularize the programme. The Additional Collector
(Development) who is the Director of DRDA is in charge of this
programme in the district. At the State level. there exists a cell
with a Deputy Secretary and a technical officer, and a number of
assistant engineers. At the-DRDAs the State have junior engineers,
and Mistries. In every DRDA there are having 4 or 5 people.
Mistries, i.e. Masons are trained in the installation of bio-gas plants.
They are employees of DRDAs. The Mistries are in charge for
implementation. progress and maintenance of these plants. So far
about 25,000 plants have been installed. About 70 per cent of them
are working. Because of certain special conditions in Rajasthan,
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the percentage of non-functioning plants is quite high. 'For the last
4 or 5 years there is drought, and people have sold their cattle.
That is why those plants are not tunctioning. Most of the plants
will be revived next year.

Mudhya Pradesh

41, In Madhya Pradesh KVIB was the implementing agency of
the programnie till November 1985, now the State has another
agency, the Agro-Development Corporation. The coordinating
agency at the grassroot level is the BDO who controls the DRDA
activities as well as the activities of the ‘Agriculture Department.
Village level workers come under the Agriculture Department and
these VLWs identify the beneficiaries. _

42. The State has had experience of giving 100 per cent subsidy
to SC & ST and all the weaker sections of farmers. Taking full ad-
vantage of 100 percent subsidy certain beneficiaries and officers had
colluded. There are about 300-400 cases of malpractices where
there were ‘only super structures and no gas plants. Now this sub-
sidy amount has been restricted to 85 per cent and erring officials
are being taken to task.

Tamil Nadu

43, In Tdmil Nadu, Rural Development Department is imple-
menting the progremme through Collectors at District level and
the Block Development Officers at the Block level. The applica-
tions are called for by the Rural Welfare Officers. These are pro.
cessed and given to the banks. The loans gre sanctioned.

44. The Department have issued booklets to the beneficiaries. This
booklet contains full information as to what they have to do. Cards
have been introduced. It has been given to the beneficiaries. The
officers who inspect the plants, they are supposed to fill in these cards
too. Once a month the Rural Welfare Officer visits every plant in
his area. He has three panchayats under his control. If anything
goes wrong beneficiaries can post the cards of different type given to
them to the Block Development Officers.” The technicians and en-
gineers go there and set the plant right. BDO also visits that site,

45. During the Sixth Plan the target was 21,500 but the achieve-
men is about 29000, Ig 1985-86 against the target of 13000 the achieve-
ment is about 18000. 1986-87 the target was of 13120, the achieve-

‘ment so far is 12973 and the State may aver-reach this target.

.
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46: In 1981, the National Projéct on Biogas Development (NPBD)
was sanctioned as a Central Scheme involving an outlay of Rs. 50
crores on account of subsidy, administrative overheads, organisational

‘support to State Governments, fee for turn-key jobs and training,
with the target of setting up 4 lakh biogas plants during the Sixth
Plan period. An amount of Rs. 150 crores was also to be raised
through financial institutions for achieving the target. The main ob-
jectives of the project are to provide energy in a clean unpolluted
form, produce enriched fertiliser as a by-product for supplementing
and optimising the use of chemical fertilisers; preserve dwindling
fuel wood supplies, arrest indiscriminate feeling of trees and defore-
station; eliminate smoke filled cooking method and reduce drudgery,
eye diseases of women in rural areas and bring improvement in rural
sanitation. The programme was implemented through the Ministry

, of Agriculture (Department of Agriculture and Cooperation) upto
September 1982. Thereafter it was transferred to the Ministry of
Energy, Department of Non-conventional Energy Sources (DNES),

47. The Working Group on new and renewable,. source of energy
constituted for formulation of the draft Seventh Plan documents re-
commended a target of I5 lakhs biogas plant for the Seventh Plan
with an outlay of Rs. 300 crores. Less than Rs. 200 crores were sanc-
tioned as against an allocation of Rs. 600 crores sought by the DNES
for the Seventh Plan.

48. The Committee note that the programme has become widely
acceptable and very popular with marginal farmers, village women,
adivasis and other economically backward people as it is convenient
and economical, has multiple benefits and is the first major steps to-
wards improving rural sanitation and environmental hygiene. The
setting of more plants will reduce ecological disturbances and de-
forestation. Biogas is probahly the only programme capable of re-
lieving the miseries and drudgery of village life, especially of village
women. Progress of the implementation of the programme is slow
due to inadequate finance. The Committee urge the Government to
give top priority to this project. The Government should take mea-
sures to motivate people bring out and' literature in regional langua-
ges on the advantage of biogas.

49. Higher rates of subsidy having been made available to scheduled
castes/scheduled tribes and economically weaker sections of the peo-
p'e, more people are going for it and during 1984-85 about 59 per cent

-



21

beneficiaries who installed biogas plants belonged to the weaker
sections. In addition, the DNES has developed small size biogas
plants capable of being connected to sanitary latrines. This model is
becoming more popular among the poor as it minimises dependence
on cattle and other feed stock. The Committee recommended that
with @ view to giving benefit to poor and economically weaker sections
of the people, building up of small size biogas plants should be taken
up on a priority basis. The objective of providing social justice. and
aiding poor and economically weaker sections of the people, especially
SC/ST and adivasis, would be better served if biogas plants of small

size are installed at the premises of such people at nominal cost/sub-
sidised rates.

50. Secretary, DNES during evidence said that bio-gas plants were
more eiconomical and efiployment oriented than fertilizer plants.
Illustrating this, it was said that while an investment of Rs. 300 crores
including Rs. 100 crores in foreign exchange would be required for
a coal based fertilizer plant to produce 2.30 lakh tonnes of urea per
annum, an investment of only Rs. 261.05 crores would be required for
producing an equal quantity of fertilizers. Further, while the former
would consumie about 35 megawatts of power, the latter would gene-
rate energy to the equivalent of 6,35,000 lakh MWH. Again while
the former would provide employment to near 1,000 persons, setting -
up of 26,150 bio-gas plants would give employment to 1,30,750 persons.
Besides biogas produces good quality manure from organic waste
materials like cattle dung which is rich in humus and micro-nutrients
and provide nitrogen phosphates and potash to crops. The Commit-
tee hope that Government especially the Planning Commission, would
take note of the economic and employment potential of the biogas
projects vis-a-vis chemical based fertiliser plants and darmark suit-

able funds for development and propagation of biogas projects in the
country.

51. Running of community biogas plants by Panchayats will
greatly benefit the Panchayat as well as the concerned persons. In
the event of running such plants, villagers will have some income by

, selling their cattle dung to the panchayat, which in turn will induce
them to purchase more cattle. Besides they would get good quality
mghure. The Panchayats will augment their income by selling gas
and manure. The Secretary, DNES, informed the Committee that
institutional blegas is being encouraged by the Government and all
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- dairies in the country having cattle have been asked to instal these
plants. The approach of Government towards community biogas is,
however, very cautious on the apprehension that villagers all over
India had good organisational capability. The Committee note that
biogas plants can benefit only those farmers owning more than four
heads of cattle. In view of the multiple henefits these plants provide,
the Committee urge the Government to encqume’biogas facilities tp
all those who need it. There are ~illagers who collect cow dung as a
part of their profession and can use it for the biogas plants. As such
eligibility criteria on the basis of cattle ownership should be chang-

ed.

52. The Committee’ were informed that biogas plants upto the
capacity of 25 cub. meters are handled by NPRD. Plants above 25
cub. meters are considered for the institutional plants and plants
above 45 cub. metres capacity are considered for Community Biogas
Plants under Community Biogas Plants/Institutional Biogas Plants
Demonstration Scheme. During the Sixth Plan period, against a
target of setting up of 100 community biogas plants, 101 plants with
institutional biogas capital outlay of Rs. 3 crores were installed. For
the Seventh Plan period, a target of 450 plants with a capital outlay
of Rs."17 crores has been envisaged. During the first year of Seventh
Plan, 72 plants at a cost of Rs. 3.45 crores were installed and by
the end of March 1987, 80 plants at an estimated capital cost of Rs.
4.27 crores’ are proposed to be installed. The programme has gained
momentum in the States of Andhra Pradesh, Gujarat, Madhya Pra-
desh, Maharashtra, Orissa, Punjab, Rajasthan and Uttar Pradesh,
where potential .for installation of biogas plants is the maximum.
Keeping in view the constraints on the availability of funds and in-
crease -in demand from different States, 90 per cent of the capital
cost for community biogas plants and upto 70 per cent of the cost of
institutional biogas plants are being financed by DNES. Government
have been trying to undertake certain joint ventures by setting up
Village Communify Biogas under Qorja Gram Scheme involving local
engineers and technicians and other public with a view to generating
energy for use in cooking, heating, lighting, running television and
such other activities. The Committee consider that setting up of and
development of institutional blogas and community biogas plants si-
milar to as those set up at Masudput near Delhi and Tiruchirapalli
would be more economical than individual plants and would benefis a
large number of individuals with few livestock and little room around
to install independent plants. Research and Development Wing must
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be strengthened and should concentrate on evolving technology ot
determining the quantity of fuel consumption so that the Gram Pan-’
chayats may make optimum use of cattle wealth by way of milk and
gobar gas. This concept can be built up slowly and surely. . In select-
_ ed villages where organisations having public participation should

participate in acclerated development of biogas projects. The targets
for setting up such community biogas plants during Sixth and Seventh
Plans are insignificant in relation to the rural area and huge popula-
tion of the country. The Government should give more stress on this
project and make all out efforts to set up more commumty and insti-
tutional bio gas plants in near future.

53. The Committee noted the manifold uses of biogas plants besides
cooking and lighting namely use in preparation of medicine, irriga-
tion, thrashing of grains, crushing sugarcane, running of flour mills
and oil ghanis and similar other uses. Enriched manure produced
from biogas is used for soil fertilisation and biogased slurry is free
from pathogens capable of causing diseases like typhoid, dysentry,
chelera, harmful organism like sgg of hookworm, ta-wermas, Hves
flukes, etc. Biogas have higher thermal efficiency compared te kero-
sene, firewood. cow dung and charcoal. The term ‘brown revolu-
tion’ used in the context of changes in life-style among r and
landless agricultural workers brought out by biogas is quite signifi
cant. It is heartening that Government are aware of the developments
in this regard and are making efforts to put into use all urban refuse,
solid wastes of city garbage including urban refuse of Delhi and or-
ganic solid wastes of the urban area. It is also considered imperative
that special emphasis is laid on the setting up of biogas plants in slum
areas so as to avoid smoke which will ultimately result in qualitative
improvement in ecological environment and will result in ‘profitable
utilisation of human waste. The Municipalities and urban bodies
should profit from the expericnce of Delhi where human waste is
being profitably utilised for commercial use. The Committee urge
the Government to draw up an all India plan of action in implement-
ing this suggestion which besides improving environmental climate
would also augment national finances. The Committee would like to
be apprised of further developments.

54. The Committee note that while the area of operation of Na-
tional Project on Biogas Development was the entire country, the
Mintstry of Agriculture in consultation with the State Governments

initially focussed its attention to 100 potential biogpas districts, aml



24

was later extended to 350 potential biogas districts, selected on the
‘basis of norms formulated. Presently the programme is being im-
Dlemented with equal vigour all gver the country. The Ministry have
advised State Governments to adopt a cluster approach for - better
implementation of the programme. Due priority should be given by
way of differential rates of subsidy to-North Eastern Regional States,
hilly and desert districts. With a view to remove the backwardness
»>f the area, some preferen.ial subsidy niay also be paid to North-East
and North-West frontier States, hilly and desert districts.

55. The Department of Non-Conventional Energy Sources have
undertaken intensified Rescarch and Development Programme in
biogas so as to reduce the cost of biogas plant i.e., cost per unit gas
‘production, improve the reliability of biogas plants under different
field conditions, diversify the feed materials for biogas to reduce de-
pendence on cowdung, standardise plant designs and integrated utili-
sation of ‘Siogas slurry. The DNES is stated tp have sanctioned 50
R&D projects on different aspects of biogas technology and its utili-
sation. A sum of Rs. 95 lakhs was released to different R&D institu-
tions during 1985-86 and a budget outlay of Rs. 1.5 crores is available
for 1986-87. Keepmg in view the limited natural energy resources
-viz., natural gas, oil, kerosene, coal and wood, generation of energy
from biqgas will be in consonance with the growing developmental
need of the country. The Committee trust that Government will
take up research and development of biogas in a more business like -
manner and ensure appropriate investment on R&D Programmes of
biogas which can be put to multiple use and had tremendous impact
in the rural scene of India.

56. The Committee learn from the representatives of Andhra Pra-
desh, Bihar, Karnataka, Madhya Pradesh, Rajasthan, West Bengal
and Tamil Nadu and KVIC that the biogas programme fiad become
very popular in their respective states. While some States like
Andhra Pradesh, Tamil Nadu and Karnataka have already developed
administrative and infrastructural facilities required to meet the
need of individual biogas owners resulting in expansion of the pro-
gramme, others such as Bihar, Madhya Pradesh, Rejasthan and West
Bengal are picking up steadily. Mode of selection of beneficiary in
different states is similar in nature viz., availability of cattle, water,
size of the family holdings. etc. Meanwhile some States like Andhra
Pradesh, Karnataka and Tamil Nadu, Government agencies take ini-
tiative to moftivate the people to avail of blogas facilities, in  other
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states, like West Bengal, Bihar and Rajasthan State Govmmnt qe-
cies have failed to take the desired initiative due to one reason er
.other. Some of the difficulties experienced by the State Governments
inimphmmhngthayrmmmemmtodhh—(i)hdhnm-
desh needs more fund to meet the growing biogas requirements of
the people (ii) in Karnataka implementation of the grogramme has
not been uniform in all the districts (iif) in Rajasthan dronght and
poverty resulted in sale of cattles causing setback to the programme
(iv) West Bengal does not have any additional manpower sanctioned
for implementation of the programme and only agriculturally ad-
vanced districts like Burdwan, Birbhum apd Midnapur took ‘advant-
age of the programme and where as others sve yet to pick up (v) in
Madhya Pradesh unserpulous persons taking advantage of 100 per
cent subsidy to weaker section, misused the funds without building
any plants (vi) in Bihar administrative machinery does not appear
to have been geared up for implementation of the programme. The
Committee were informed by the Secretary, DNES that the respon-
_ sibility for detailed implementation of the programme lies with the
State Government agencies and other agencies who are implementing
the programme at the grass-root level. However, at the Central
level a close watch is kept on the implementation of the programme.
The Committee are of the considered view that suitable methodology
should he devised to activate and control participation of State Gov-
ernments in this programme of importance, magnitude and potential.
Development of non-conventional energy sources should be utilised as
a measure of improving the rural economy, generation of employ-
ment and reducing the ecological disturbance and deforestation. Bie-
gas plants have thus become today synonymous with village sanita-
tion. The Committee note that the programme is gaining momentum
and it is essential at this stage to give a co-ordinated thrust to this
programme by involving the corresponding municipalities, Gram pan-
chayats, Dairy Farming Units ‘and Co-operatives functioning in the
agricultiral sector. The Committee urge the Government to chalk
out an intégrated development programme in consultation with the

State Governments and ensure effective control over its implementa-
tion. '

Physical targets/achievements and Central assistance relensed

57. According to Audit the physical target of setting up 4 lakh
biogas plants during the Sixth Plan period was reduced to 3,35,000
€38 L.S—-3
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plants u the project was sanctioned late in the year 1981-82 (Iflovem»
ber). Central Assistance released against the Sixth Plan outlay of
Rs. 50 crores and the targets/achievements during 1081-82 to 1084-85. -

were as below:

o - “

Year Ceatral assis- = Targeted num- Achitviments
' tance releascd  ber of bioges  as_per reccids
plants fixed by of the Minis--
Government of try in all the
India for all = States/UTs/KVIC:

the State

K r~— -

TRs. in crores)
198182 . . . . . 3-38 35,000 25,369
1982-83 . . . . . 998 75,000 57,498
198384 .. . . . . 2016 75,000 92,590
198485 . . . . . 414 1,50,000 1,80,430
80-96 3,35,000 3,55,887

58, State-wise analysis of targets and achievements for installing
biogas plants (vide Annexure ‘B’ of Appendix I) had revealed that
overall achievements exceeded the targets but there was shortfall in
achievements by 38070 plants in 10 States and one Union Territory.
The shortfall ranged between 14 and 33 percent in 9 States. This
was attributed to the fact that these were the initial period of the
projects and during this period in most of the States the project
was stabilising. The position was stated to have improved marked!y
in 1985-86 when all the States/Union Territories achieved their tar-
gets except Assam and other North-Eastern States/Union Territories

(excluding Mizoram).

rd
59. As regards the gpecial problems of Assam and other North-
Eastern States. The DNES stated in a note as follows:

“The pace of implementation of the programme in the State
of Assam may have been affected by the law and order
problem in the past. The special problems of Assam and
other North-Eastern Region States were as follows:

(i) High cost of construction of plants due to terrain and
cost of transportation

(ii) Lack of adequate organisational infrastructure.
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(iii) Lack of trained manpower,

(iv) Req\nrement of adequate number of ca;tle heads a8
size of cattle owned is small”

60. The following remedial measures were also stated to ‘have
been taken or contemplated for achieving the targeta in North-
Eastern Region States: A . -;'_‘_4

“(i) State Governments have designated nodal departments
responsible for implementation of the project during 1986-
87. . . . . ;" ﬁi 1»! »

(ii) Voluntary organisations have also been involved in argani-
sing the training courses as well as censtruction of plants
on turn-key basis for 1986-87 onwards.

(iii) Adequate number of training courses have been allocated
as demanded by these States.

(iv) The matter relating to increase in the rates of subsidy
for Arunachal Pradesh, Meghalaya, Mizoram and Manipur
is under consideration.

(v) DNES has established a regional office at Guwahati for
closer coordination and liaison purposes alongwith techni-
cal training support.”

~61. As regards the reasons for delay in implementation of the
programme by the States of Andhra Pradesh, Haryana, Karnataka,
Maharashtra West Bengal and Kerala, it was stated in a note that:

“The scheme wag sanctioned in November, 1981, The State
Governments of Andhra Pradesh, Maharashtra, Karnataka
and Haryana commenced direct implementation of the
programme from 1982-83. However, the KVIC implement-
ed the programme during 1981-82 in the States of AP.
Kerala, Maharashtra and West Bengal and Khadi and

. Village Industries Board in Karnataka and State Depart.
ment of Agriculture in Haryana to maintain the existing
continuity for the balance position of the year (1961-832).
The State Governments of Kerala and West Bengal took
considerable time in deciding about the nodal department
to implement this programme. In these States. KVIC im- -
plemented the programme during 1982-83 also.”
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62. Asked if the programme was reviewed to over-eoxﬁe the bott-
lenecks in the installation of biogag plants. The DNES stated in a
note as follows: g

“The Programme ha. been u.ndu constant review. New mea-
sures were taken in 1984-85 and 1985-86 which included
enhancement of training. courses, provision of post-
installation servicing of plants, repair scheme, involvement
of NABARD to monitor pendency of loan application, etc.”

€3, The Committee note that there has been a shortfall in ac-
hievements in setting up of biogas plants during Sixth Plan period
in 10 States and one Union Territory and in 9 States the shortfall
‘ranged between 14 and 339,. Notwithstanding constraints the Gov-
ernment should ensure that, targets once fixed are achieved. The
Goverament should also make concrete efforts including payment
of incvessed subsidy for implementation of biogas development
projects im the economically backward North-Eastern Region apd
. take effective steps in the removal of constraints noticed in this

regard. :

Mis-reporting of achievements

64. It came to notice of the Audit that 13401 plants (422 in 1981-
82, 2574 in 1982-83, 5510 in 1983-84 and 4895 in 1984-85) had been
reported to the Central Government in excess of the plants actually
installed by the States (vide Annexure ‘D’ of Appendix I).

83, As regards the reasons for this discrepa;cy, the DNES stated
in a note as follows:

“Since this is a decentralised programme which is implement-
ed at the village level, the information has to travel from
fleld to district, then to State/KVIC level before it reaches
to the Centre, over anxiety to furnish information in time,
to achieve targets and lack of availability of trained man-
power in statistical compilations in the initial years of
the programme were some of the reasons. Some agencies
were fading while some new implementation agencies
were emerging in several States. This resulted in dupli-
cation of compilation by State Governments while furni-
shing information to the Centre. The size of duplication
was, however, limited to a lmall number only.”

&Themnimyismudtohavehkenthemlowmgshpl to
prevent wrong reporting of achievement:
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“(i) The State Go{rernments/nbdel agencies/KVIC have been
asked to submit subsidy claims within a prescribed time
. span. L

(ii) State Gm'/ernments and KVIC have been asked to repert .

* « information regarding plants under construction and plants
completed separately on month to month basis.

(iii) Inspection reports have been prescribed for t.hn State
Governments and KVIC.

¢iv) It has been decxded to set up seven ‘Monitoring Cdls' .
directly under the charge of DNES in major States,’ ‘mter-
alia, with the responsibility of test-checks of the report of

achievements. Four nnitoring cells have started funo-
tioning recently.

(v) Officers of the Regional Project Office (RPO) of DNES
have been conducting field inspections of plants anc om
reporting of achievements by State Governments if-om
1985-86 in the areas of their operation.* *

.

67. During the period from 1981-82 to 1984-85, 13,401 plants had
been reported to the Central Government in excess of the plasts
actually installed. Principal reasons for this misreporting are
stated to be decentralised nature of the programme, lack of trained
personnel capable of systematic compilation of statistical data amd .
frequent change of implementing agencies. DNES is stated te
have taken a number of steps such as, disburserpent subsidy within
a prescribed time limit, setting up of a monitoring cell direclly
under the charge of DNES, field inspection of plants by Officers of
Regional Project Office of DNES and certain other steps, to pre-
vent over-reporting. The Committee hope that Government would
continue to maintain strict vigilance over the reporting agemcies to
avoid misreporting of facts so that future planning is not impungn-
ed due to furnishing of incorrect information.

Defective, incomplete and uncommissioned plants

68. In test check Audit has pointed out that ag per survey con-
ducted by different agencies in States, viz. Andhra Praduh, Haryang,
H.machal H‘adeeb Madhya Pradesh, Orissa, Punjab, Pondicherry,
Rajasthan, Tamil Nadu, Uttar Pradesh, West Bengal and KVIC, a
good number of plants (stated to have been completed) were not
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functioning for various reasong such as technical defects in construc-
tion, non-provision of appliances, non-availability of sufficient cattle
dung, etc. The Audit has also pointed out that a survey conducted
by Directorate of Economic Research (KVIC) from December 1983
io June 1984 of biogas plants installed by KVIC during 1974-75 to
1981-82 in 14 districts of Bihar, Maharashtra and Tamil Nadu reveal-
ed that out of 13216 plants covered under the survey, only 9586 plants
were working, 2804 plants were not working and 826 plants did not
exist as tabulated below: .

State No. of No.of Working Not Non-
. districts  plants plants working existing
covered plants plants
Bihar . 4 3938 2176 1157 605
Mabarashtra 7299 6036 1129 134
Tamil Nadu 4 1979 1374 518 87
14 13216 9586 . 2804 826

— ———— — — — ———  ——

60, The Ministry stated to Audit in January 1986 that as per re-
ports of independent survey agencies, out of 7.6 per cent plants
covered, 87.9 per cent were in working condition, With regard to
reasons for non-commissioning/non-existence of plants. the Mini-
stry has stated that the point concerning non-existent plants. mainly
relates to the Khadi and Villages Industries Commission, that too,
for the period 1974-75 to 1981-82, before launching of the National
Project for Biogas Development Even then the numbers of such

fnstances was very small.

70. The reasons for non-commissioning of plantg varied from
State to State. In some States like Rajasthan planfs remained noh-
functional due to recurrent drought gituation whereas in other States
like Andhra Pradesh. it was due to recurrence of floods and drought.
The State Government of Rajasthan has informed DNES that, as a
result of migration of cattle population due to drought situation
Jants remained unutilised, In any case the number of such plants
was stated te be very small proportion of the total.

71. The DNES stated that the “Repair Scheme" was initiated in
1965-88 with a view to reviving plants which had developed structu-
ral defects by availing grant upto Rs, 500/- per defunct plant. The
number of plants were eslimated to be only about 58%, of
the total number of plants installed. 16 States/UTs have informed
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1hat about 8400 plants have already been revived (as o’ 31.12.1888).
Further work is in progress for revival of about 18600 non-functional
plants detected so far. State Governments were also asked to sub-
mit individual cases for plants requiring higher repair charges.” In
this regard, proposals received from the State Governments of Rajas-
than and Madhya Pradesh which have slightly higher percentage
of non-functional plants have already been sanctioned and the work
is in progress. Organisational infrastructure has been created, both
at Central and State levels; inter alia, to ensure proper functioning
of p'ants. Deptt. of Non-Conventional Energy Sources has prescrib-
ed quarterly reports indicating the number of plants inspected, num-
ber of plants found non-functional, number of plants revived, etc.
for the State Governments. The State Governments and programme
implementing agencies in turn have fixed targets for their field staff
to inspect biogas plants on régular basis. Some of the States have
.already provided biogas pass-book/inspection charts to the benefi-
ciaries which are signed by the staff who inspect the plants with a
view to keep a watch and ensure regular inspection of plants Be-
sides, Users Training Courses are being regularly organised in a
cluster of villages to educate, plant owners, in particular, women
beneficiaries, in the proper operation and main‘enance of plants. In
these courses, beneficiaries are given technical information about the
simple methods to be adopted for mixing of dung with water, removal
of water condensate from the pipeline, cleaning of burner, checking
of gas leakage, etc. These couries have been welcomed by rural
folk and have con‘ributed to the sources and growing popularity of
the programme in the last two years.

T2, As regards non-existence of certain KVIC plants, a represen-
tative of KVIC stated in evidence as follows:

“About certain non-traceable plants I would like to say that
some have come to our notice. Through our audit we
located them and certain action was taken. But due to the
transfer of some officers we could not complete it. About
four officers in Bihar given in the Audit report are being
enquired into. Therc are 605 such units in Bihar, and in
the survey report we have got now, as it is, only 188 plants
are missing. This is from Bihar in the ten years of the
Fousth, Fifth and Sixth Plan periods. In Maharashtra
again the number previously given was 134, it is omnly
nine plants now. Even that, we are going to fix the res-
ponsibility, As soon as I go back I will get the report. Now,
in Tamil Nadu effectively 31 only are found to be account-
ed for Previously they were getting completed certificates



32

from the State Governments also. We have now written.
to the State Govemment They have to issue the comple-
tior certificates whzch the BDO'’s give. We have to classi!y
the informatxon and we have to probe further.”

3. ’l’:he Committes find that a g number of.plants stated to
have been completed in the States of Andhra Pradesh, Haryana,
Himacha! Pradesh, Madhya Pradesh, Orissa, Punjab, Pondicherry,
Rajasthan, Tamil Nadu, Uttar Pradesh, West Bengal and KVIC
plants were not functioning for various reasons such as, technical
defects in construction, non-provision of appliances, non-availabi-
lity of sufficient cattle dung, etc. A limited survey conducted by
Directorate of Economic Research of 1321 biogas plants installed
by KVIC during 1974-75 t6 1981-82 in 14 districts of Bihar, Maha-
rashtra and Tamil Nadu, revealed that only 9,586 plants were work:
ing 2,804 plants were not working and 826 plants did not exist.
The Ministry informed that principal reasons for non-functioning/
non-commissioning of plants were recurrence of floods and drought,
migration of cattle due to drought and such other eventualities, 16
States/Uhion Territories informed the DNES that as on 31-12-198§,
9,400 plants had already been revived and- work was in progress to
revive 18,600 non-functlonal plants detected till then. .‘Repuir
Scheme’ was introduced in 1985-86 with a view to reviving plants
with strucfural defects by providing a grant upto Rs. 500/- per
defunct plant. Users Training Courses are. organised in a cluster
of villages to educate plant owners particularly women beneficia-
ries in the proper operation and maintenance of plants including
technical methods to be adopted for mixing of dung with water, re-
moval of water condensate from the pipe line, cleaming of burner.
" checking of gas leakage, etc. Besides, organisational infrastruc

ture has been created at Central and State levels, inspection system
has been stremgthencd by introducing pass books/inspection charts
and quarterly reports by States indicating detailed performance of
plants. As regards non-existence of certain KVIC plants, it has
been reported that suitable action was being taken against the er-
ring officials, Instructions bad also been issued to State Govern-
ments directing them to get completion certificate issued hy BDOs.
The Committee cannot but strongly deprecate this unsatisfactory
state of affairs and are of the considered view-that the. Government
should took into these cases of irregularities with greater care.
All cases of fictitious reporting and - mis-appropriation of public
money should be investigated and penal action taken against those
found guilty. The Committee would like to be apvrised of further
developments in this regard.
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Financial Outlay

: 74, According to Audit assistance amounting to Rs. 79.91 crores:
was released during 1981-82 to 1984-85 to 16 States, 2 UTs and KVIC,
(Vide Annexure ‘E’ of Appendix I). However, the assistance accoun-
ted for in the books of the recopients did not tally with the assistance
released as per the Ministry’s records, except in the case of Kerala.
The renuit is that there has been a short accountal of Rs. 249 crares.
in the records of these States/UTs/KVIC.

75, In reply the Ministry have stated, “The, figures of assistance
as released by the Central Government have been rechecked from the
recards of this Ministry and the figures of assistance accounted for
in the State Governments have also been reconciled. The statement
given below will indicate the funds’ released by the Ministry and
funds accounted for by the State Governments/UTs/KVIC:

Si. State/Agency Funds released  (Rs. in lakhs)  Difference,
No. as per DNES Funds accounted  if any
record asperSmo

. °» chort
1 Andhra Pradesh . . . 771-67 78839 (+)16-72
2 ~ Assam — e e 1937 19-28 Y (=)009
3 Bibar . . . . . 15817 158-17 -
4 MHaryama . . . . 19258 192+58 -
$ Himachal Pradesh .o 108 42 11533 (+)6°91
6 Gujarata . . . . 37542 . 37542 -
Q Kamataks . . . . 191°16 391816 -
8 Kerala. . . . . 46°49 4649 -
9 Madhya Pradesh . . . 323+68 323-68 -
10 Maharashtra ... 2228 2020°16 . (=) 009
11 Orissa. . . . . 9372 93+23 (=) 0:49
12 Punjsb .. . . T _ 62°02 (=) 1511
13 Rajasthan . % . . . 3916 39106 -
14 Tamil Nedu. . . 52415 92218 =) 197
1S Utar Pradesh . . . 103305 103066 =) 239
!6 West Bengal . . . 192 139°62 -—
37 Gos, Deman & Diu . . 11°12 11-07 (=) 0.05
18  Pendicherry .o 520 434 ) 086 °

" ‘Vm . . . . . lm.“ 1351'“ ' —

Total 8034 90 03748 - (+) 288
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76. On the basis of fonegomg table the Ministry have submltted
that the differences has narrowed down to Rs. 2.58 lakhs from Rs. 2.49
crores. It has been stated that the figures of fund released by the
Ministry and those accounted for by the State Governments/Imple-
menting Agencies would henceforth be reconciled en annual basis.
Action for reconciliation ‘of accounts for 1985-86 1s stated to have

been initiated.

77. A review of the utilisation of total assistance released by the
Ministry revealed that while Assam, Gujarat, Himachal Pradesh,
. Uttar Pradesh, Kerala and Pondicherry had over-utilised the subsidy
by Rs. 468.49 lakhs, utilisation in other cases was less by 1 to 9

percent as detailed below

Extent of under-utilisation States/UTs

1 to 25 percent . . . . . . . Karnataka, Rajasthan. Haryana,
Tanail adix, Maharashtrs,

Madhya Pradesh, Goa, Daman
& Diu and KVIC,

. West Bengal, Orissa~

26 to 50 percent .
51 to 75 percent . . Andhra Pradesh, Bihar
76 to 99 percent . . . . .o . Punjab

78. The Ministry informed Audit in January, 1986 that against
total subsidy of Rs, 7384.13 lakhs released to the States, claims for
Rs. 7138.92 lakhs had been received, claims for an estimated amoungt
of Rs. 185252 lakh:: were pending, Rs. 1607.31 lakhs (overspent)
.were due to State (GGovernments and reconciliation of figures with
the concerned State Goverrments was being take:. i'p.

79. Asked, if the reasons for non-utilisation of assistance were
.ascertained and if so. steps taken to nvercom these shortcomings,
the DNES stated in a nnte as follows:

“The figures of expenditure have been reconciled and there
is no non-utilisation of funds released under NPED, except
in 4 States ~n¥ ane Union Territory, namely Bihar, Andhra
Pradesh, Kiu ~*ak-. *fadhya Pradesh and Goa, Daman and
Diu” In so far as AP, Madhya Pradesh and Goa. Daman
and Diu are concerned, the under-utilisation of funds is
not significant. As regards Bihar and:- Karnataka, final
position would emerge regarding under-utilisation when
final claims are received
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Even in the four cases concerned, the under-utilisation is
technical in nature as plants are reported to have actually
‘been set up, for which adjustments have not been made
for want of subsidy claims. In a few cases, under uti-
lisation arose as targets were not achieved by the States.
These difficulties have largely been overcome. In 1985-
86, targets in all States except Assam were further fully
achieved. As regards submission of claims, full claims
upto 198485 have been ' received for 3,11,000 out of
3,43,000 plants. The balance are expected before the end
of August, 1986,

As per the approved procedure, releases are effected on the
basis of targets assigned to States/Agencies. Advance
subsidy @Rs. 3000/- per plant for targetted number of
plants is placed at the disposal of State Governments/
.Agencies in two equal instalments after targets are fixed
and second instalment on achievement of 50 per cent of
the target. Final adjustment is made on the basis of sub-
mission of detailed subsidy claims for the plants actually
installed. The amount of Rs. 1607.31 lakhs was estimated
as due to States/Agencies on the basis of biogas plants
reported to have been completed by them during 1981-82
to 1984-85. States/Agencies have submitted claims for a
sum of Rs. 805.60 lakhs out of which a sum of Rs. 800.00
lakhs has been released promptly during 1985-86. The
balance payment, if any, can be effected only after sub-
sidy claims are received from the State Governments. As

* such, it may be seen that prompt payments are effected on
the basis of subsidy claims received.”

~ 80. As regards the reasons for release of assistance of Rs. 79.81
crores against expenditure Finance Committee approval of Rs. 50
crores nnly, it was stated by the Ministry in a note that: '

“The reasons for release of assistance in excess of the original
anticipated cost of Rs. 50.00 crores are as under:

In the original estimates included in the EFC Memo, it was
envisaged that 80 per cent of the biogas plants under
NPBD would be set up by the beneficiaries belonging to
general categories and the remaining plants by small and
marginal farmers, Tribal and hill areas which are eligible
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“for higher rates of subsidy. But in actual position on.
the basis of claims received the category-W1se percentage:
plants completed comes as under:

General Categories . . 53.849, -
S.C, S.T. and Small and Margmal -
Farmers : . 46.169,

This resulted in payment of higher amount of subsidy. In
the E.F.C. Memo it was estimated that 75 per cent of the
plants would be 2, 3 and 4 cum. capacities as per details

given below:
Capacity of plant (cum) Estimated pe"rcentage
2 20
3 o . 25
4 . 20

But on the basis of claims received, it has been moticed that
about 75 per cent of the plants actually installed are of
3, 4 and 6 cum. capacities. The size-wise percentage of
plants actually set up is as under:

Capacity of the Plant Percentage
(cum)
\
3 15.58 :
4 ) 22.38
5 : 36.30

This has also resulted in addxtxonal expenditure on ‘sccount
of subsidy.

The rates of Central subsidy which were originally approved
¢ in the EFC Memo were revised upward at two occasions
in 1982-83 and 1984-85 due to escalation in the cdsts of
materials. Further higher rates of subsidy were also
" approved for landless labourers/scheduled castes, desert

districts, hill areas. This also resulted in highest expendi-
ture. '

The scope of turn-key job fee and promotional incentive was
further extended in 1982-83 and in 1964-85 rate of turn-
key job fee was increased to Rs 300/- per plant with

warranty period of two years involving additional expen-
diture.
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'With a view to providing sufficient number of trainéd masons
for construction and maintenance of biogas plants on a
large scale and training of Users, a big training programme
was sanctioned during ‘1984-85 involving additional ex-

.
-

‘ In order to cover more mxmber of potential districts for blogas
development, staff support in the shape of service charges
@24} of the cost of biogas plants to be set up in these dis-
tricts was sanctioned during 1984-85. Thig was in addition
to“the staff support sanctioned for 100 intensive districts.

. These steps improvegd the tempo of the programme.”
RSP . . »

81. The Comimitee noted that there were discrepancies in the
amounts of assistance as between the books of accounts of recepients
and those of Ministries. It is imperative that a discrepancies
pointed out by Audit are reconciled with due promptitude and
care. Delay in settlement of accounts, especially of subsidy amount
paid in advance may lead to misuse and misappropriation of public
money. The Committee are of the opinion that faolproof proce-
dure should be devised to ensure prompt settlement of all assistance
accounts and once the procedure is formulated. it should be strictly

adhered to by the Ministry, State Governmeng&s and Union Territo-
ries,

82, The Committee learn that the assistance amounting to Rs.
79.91 ¢rores was released by the DNES during 1981-82 to 1984-85 to
16 States, 2 Union Territories and KVIC against expenditure Fin-
ance Committee approval of Rs. 50 crores only. While the Com-
mittee appreciate the anxiety of Government to pay more subsidy
to landless labourers/SCs/STs/people of hill and desert areas they
are unable to appreciate that the decision was taken in an isolated
manner and would urge the Government to chalk out all future
development plans with adequate care sufficiently in advance so

that targets are fixed on a realistic basis and ad-hoc decisions are
_ avoided. : )

Payment of Submdw in advance

83. A test check by Audit revealed that subsidy amounting to .
Rs. 57.01 lakhs, payable to the beneficianes after completion of the
plants was paid in advance. In some cases recovery/adjustment of

_the subsidy was not made till March, 1985 in cases of Assam, H.P.,
Kamataka Maharuhtra, Orissa, Punjab, Rajasthan, KVIC, ete.



38

84. Ag regards the considerations on which subsidies are paid i
advance, the Ministry stated in a note as follows: .

“The subsidy payable to the beneficiaries under National
Project for Biogas Development is released to the State
Governments as grants-in-aid. The main considerations for
releasing funds in advance to State Government are as
under: - . ‘

(i) To enable the State Governments to deposit subsidy
with the banks so as to avoid accruing of undue interest
on the beneficiaries on the subsidy component.

- (ii) To enable the State Governments to meet expenditure
on purchase of levy ceme})t and steel for construction of
biogas plants which is adjusted against the subsidy
pavable to the beneficiaries. There is a special quota of
levy cement and steel for biogas programme.

(iii) Some fﬁnds are also required to be available with the
field level agencies for timely disbursement of subsidy
to the beneficiaries after completion of biogas,

Regarding steps taken to recover/adjust the subsidy within
the stipulated date, the Department is exercising the follow-
ing checks to ensure proper utilisation of funds:

(i) The advance subsidy is released on the basis of targeted
number of plants and all India average of subsidy
rate calculated on the basis of actual subsidy paid during

* the previous year.

(ii) The utilisation of subsidy is reviewed at each stage of
‘ release of further subsidy with reference to physical
performance and claims received,

(iit) A monthly physical progress report has been prescribed
through which utilisation position of subsidy is also
assessed.” :

85. After verifying the position for the years from 1981-82 to
1884-85 the Committee were informed that there were no unutilised
funds except in case of Andhra Pradesh, Bihar and Karnataka and
the unutilised amounts were adjusted against release in 1985-86.

88. As regards recovery of subsidies paid in advance, the Ministry-
gave the following position (State-wise):
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Himachal Praduh—'l'his pertains to Sirmour district. The:
cemient was.not available in the district. Thege benefi-
ciaries had promised to arrange amount on their own but.
only 2 beneficiaries could arrange for the cement and the
remaining could not arrange for the cement. They were:
supplied cement in May, 1983. These Plants could not be
completed in March, 1983 due to non-availability of cement,

Karnataka—The present position is that the cost of 107 floating
drums amounting to Rs. 4.06 lakhs has been recovered

Maharashtra—This pertains to Haveli block of Pune dxstnct.
- The State Government has informed that these 59 plants
were constructed during 1983-84 only and the subsidy was
paid after completion of these plants in 1983-84 only. No
advance subsidy was paid.

Orissa—The State Government has informed that the amount
has already been recovered and adjusted from the bene-
ficiaries.

Punjab—Prior to the year 1984-85, the biogas plants of cnly
KVIC model were approved and installed in the State of
Punjab. The Punjab AgroIndustries Corporation Ltd
(PAIC) is the only agency indentified by the State Gov-
ernment to manufacture and supply the gas holders and
guide frames of biogas* plants. As soon as demand is
created the orders for supply of gas holders/guide frames
are placed with the PAIC. Buf the gas holders and guide
frames were not supplied in time. The subsidy amount
was drawn from the Government Treasuries at the close
of the financial year and paid to PAIC to be adjusted
against cost of gas holder and guide frame.

Rajasthan—In all concerned 6 districts recovery natices have
been issued to all 390 cases to complete the plants or
remit the amount. The amount of these 390 cases is about
Rs. 547 lakhs. After issue of these recovery notices. in
Bhilwara district, recovery has been made from these
beneficiary and two persons have completed their plants.

. In Bharatpur district Rs. 0.03 lakh has been recovered.
Recovery is in process in other districts, namely Alwar,
Ajmer, Bharatpur, Bhilwara, Bikaner and Jaipur.

KVIC—The amount has come down to Rs, 2.01 lakhs including
payments made in the year 1985-86. Recovery is being
watched regularly for the balance amount of Rs. 1.49-
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lakhs. ‘From Assam no specific reply on the subject is
stated to have been received by the Ministry. As regards
Orissa the beneficiary was to lift thé cement from the
dealer, viz. Regional Cooperative Marketing Society against
payment. There was no financial liability on the District
Industries Centre, Cuttack for rgcovery.

Delay in disbursement of subsidy

87. Subsidy is payable to the beneficiary on completion of biogas
plant where no bank loan is involved. Where bank loan has been
taken by the beneficiary subsidy is payable to the bank for being
adjusted against the loan. Audit has pointed out that there have
been instances of delay from one to 24 months in release of subsidy
to beneficiaries in most of the States. In some cases it is attributed
to delay in sanction by Government of India.

. -

88. Asked the reasons for this delay and step taken to streamline

the procedures, the DNES stated in a note as follows:

The Audit para relates to delay in disbursement of subsidy
attributable to ‘late release of funds by Government of
India in one State only i.e. Haryana. Advance subsidy
under National Project for Biogas Development is released
on the basis of targetted number of plants and all India
average of subsidy rate. Advance subsidy was released to
Government of Haryana also accordingly. The State Gov-
ernment nf Harvana exceeded their targets during 1983-84
and 1984-85 resulting in additiona] expenditure The
balance amounts were released during subsequent years
immediately on ceccipt of subsidy claims. There is no
delay in release of subsidy by Government of India and
the programme was not affected adversely in that State
which over-achieved its targets .

The Ministry has decided to sanction subsidy ip advance upto
50 per cent of the targets fixed to State Government/
Khadi and Village Industries Commission in the beginning
of the financial year. The balance 50 per cent qf subsidy
is admissible on completion of 50 per eent of the targets
The State Governments have been instructed to make

' subsidy available upto district level for disbursement
ithmediately after completion of the plants. However, in
cases where the State Governments exceed their targets
the delay in disbursement of subsidy cannot be avoided as
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the -Ministry can release the excess subsit'ly only in subse-
quent financial year, due to prior commitments made in
respect of other St‘ates.” . ’

89. The Committee note that subsidy amounting to Rs. 57.01 lakhs
payable to the beneficiaries after completion of the plants was paid
in advance and its recovery/adjustment was not made till March
1985. The Committee urge Govt. to take adequate steps to reco- .
ver/adjust subsidy paid to the beneficiaries in advance amd ensure
proper arrangement of adjusting advance in future.

Institutional finance ‘

90. The Project provided subsidy for a portion of the capital cost
of the biogas plants and the remaining amount was to be raised
by the beneficiaries. The finance to be so raised was estimated
to be Rs. 150 crores for achieving the target of 3.35 lakh biogas
units during the Sixth Plan period. 'Test-check of transactions,
however, revealed that mobilisation of Institutional finance had not
been encouyraging, reasons being.

(i) Non-preparation of credit plans by various implement-
* ing agencies.

(ii) Lack of adequate interest taken by the banks in the
implementation of the programme.

(iii) Delay in Pprocessing applications, sanctioning and pay-
ment of loans by banks.

{iv) Delay in paymenl of subsidy to banks by the department.

91. It has also been reported that some loans in West Bengal
were rejected by the banks for the beneficiaries having failed to
mortgage their land on this account.

92 The Ministry were also asked to state what was the actual
mobilisation of institutional finance. Instead of giving a direct
reply to the guecstion, the Ministry furnished the followmg infor-
mation:

“Financiul institutions do not provide information regarding
actual disbursement of loan amounts. However, it has
been assessed on the basis of subsidy claims received
that about 60 per cent of the beneficiaries have installed
rlants thrgugh bank loans. Assuming that on an average,
about Rs. 5000 per plant is provided by banks as loan

€38 1LS—4
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(excluding Central subsidy amount), the contribution
of institutional finance would be of the order of Rs, 100.5
crores for about 2.01 lakh plants (60 per cent of a total
of 3.35 lakh plants installed) during. the Sixth Plan

period.”

93. The Ministry were asked to explain if the reasons for
inadequate mobilisation of institutional finance have been investi-
gated and what steps have been taken to overcome the short-
comings pointed out by the Audit. In reply the Ministry have

stated as follows:

“Administrative approvals provide that credit plan should
be formulated. These instructions have been reiterated
to all implementing agencies so that they may ensure
preparation of credit plans for all districts. Task forces
for reviewing institutional finance were constituted ir
1985-86 in the States of Andhra Pradesh, Tamilnadu,
West Bengal, Orissa, Jammu & Kashmir and the Union
Territory of Goa, Daman & Diu with a view to ensure
adequate interest on the part of banks and to avoid de-
lays, etc., consultations were held with NABARD, AFC
and Banking Division of Ministry of Finance. As a re-
sult, a number of instructions, inter alia, to overcome
the problems identified were issued by NABARD and

RBI to banks.

With a view fo creating greater interest on the part of banks
at all levels, automatic refinancing facilities of NABARD
was extended in 1985-86 and the Credit Guarantee
Insurance Corporation also extended the guarantee
cover. Review meetings were held at New Delhi with
Department of Banking, NABARD, etc., whenever prob-
lems of delays were brought to the notice of DNES. A
statement was prescribed on quarterly basis to enable
the State Governments to bring cases of delays in sanc-
tioning loans by banks. During 1985-88; very few cases
were brought to Government’s notice.

With regm'i to delay in payment of subsidy, to banks, it may

be clarified that this Department releases subsidy to
State Governments who in turn release it to banks and

subsidy amounts were released in time in accordance
with the prescribed procedure.”



94. As regards reJecémns of loan applicatnons by bankg in West
Bengal for non-furnishing of land mortgage the metry gave the
following reply:

“RBI and NABARD héve reiterated time and again that
, mortgage of land should not be insisted on for providipg
loans for biogas plants. In case of West Bengal, some-
banks had rejected applications on the ground of failure
of beneficiaries to mortgage their land. The matter was
already taken -up with the Banking Division of the
Department of Banking, Ministry of Finance, which in
turn, have issued suitable instructions to banks.”

95. The project provided subsidy for a portion of the capital
cost of the biogas plant agnd the remaining amount was to be raised
by the beneficiaries. The finance to be so raised was estimated at
RE. 150 crores for achieving the target of 3.35 lakh bioges units
during the Sixth Plan period. Test-check by Audit revealed that
mobilisation of institutional finance had not been encouraging which
had retarded the implementation of the programme. They urge
upon the Government to review the position and chalk out a work-
able plan in consultation with RBI, NABARD, AFC and implement-
ing agencies for providing institutional financial support to emsure
timely implementation of the programme.

Training

96. Training formed an essential ingredient of NPBD. The cost
of training was to be fully met by the Central Govern: ent. Audit
has pointed out that targets for various training courses for construe-
tion and maintenance of biogas plants, refresher courses trainer’s
training courses, orientatjon Programmes and users’ education
courses were not met, Further, it was noticed by Audit that a
number of trained masons who received traming stipends were
not available for the construction and maintenance of biogas plants.
‘The Ministry informed Audit in January, 1988 that the main rea-
sons for inadequate availability of persons trained under NPBD for
construction of biogas plants was that they used to get more lucra-
tive employment elsewhere and that efforts far the utilisation of
the services of trained masons to the maximum extent poasible
were being made ty the State Governments.

91 The Committee desired to know whether the Ministry have
taken note of this situation and what steps have been talten ‘hy
th~m towards better atiliration of the trained personnel. !n ang
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the Department of Non-Convenuonal Energy Sources stated in a
note as follows:

“The Department of Non-Com‘rentional Energy 'Sources has
issued instructions to the State Governments and pro-
gramme implementing agencies to keep a watch on the
utilisation of pefsons trained in the comstruction and
maintenance of biogas plants. The name and addresses
‘of the masons trained under different training courses
were reported to be dlsplayed in the office of the Block
Development Officer at the Block level, Independent
evaluation survey study conducted by five agencies indi-
cate that the training courses have played a useful role
in ensuring quality construction of plants. During the
review meetings held with the State Governments, it
was opined that about 30 to 60 per cent of the masons
trained are being employed in the construction of plants
‘at a given time, which is considered to be satisfactory.

Over 1200 construction-cum-maintenance training courses
were organised for masons during the_period 1981-82 to
1884-85. On an average, it is estimated that about 18
persons (agaipst a target of 20 persons per course) were
trained in each course. Therefore, about 22000 persons
had been trained up to 1984-85. It may be noted that
professional self-employed masons are being trained in
the skill of construction of biogas plants and they are
free not only to construct biogas plants’ but also employ
themselves in any activity. Therefore, it would be diffi-
cult to expect that all masons trained under training
courses would be available for construction of biogas
plants at a given time as construction of biogas plants is
not a full time occupation year round.”

98. The Committee note that training formed an essential in.
gredient of Natienal Project on Biogasing Development and the cost
. of the training has to be fully borne by the Central Government.
It was brought to their notice that targets for vhrious training
courses were pot fully met and some trained masons after recelving
training stipends were not available for the construction and main-
tenance of biogas plants. The DNES had issued instructions to
the State Governments and programme implementing agencies to
keep a watch on the utilisation of the service of persons trained for
construction and maintenance of biogas plants and provide sufficient
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inceativek to the tralned persommel to arvest their flight o other
trades and vocations.

Moniioring

99. Coordinaiion Committees comprising of representatives of
various departments, implementing agencies, KVIC/KVIB, banking
institutions, recognised voluntary organisations, ete. were to be
constituted at the State and district levels for reviewing and moni-
toring of the programme. Proceedings of State Level Committees
were required to be endorsed to the Central Government. The
State Governments were also required send monthly reports to
the Government of India and to prescribe fortnightly reporting
schedules for the ‘district and block levels so as to watch the pro-
gress of installation of plants. A testchefk by Audit revealed that
as on 31st March. 1985 while Coordination Committees constituted
at State Level did not meet at all in Bihar and Goa, Daman and
Diu, they had met only once in Kerala (September, 1983), twice in
. Himachal Pradesh (June 1982, August 1983 and July 1984) and thrice

in Tamil Nadu (July 1982 and January 1984). The Co-ordination
Committees reportedly held several meetings in Punjab and West

Bengal, but rninutes of the meetings were not made available to
Audit. ’

100. Timely action for reviewing actual achievement against
_targets fixed, sssessment of actual working of plants installed and
identification of defective plants for rectification of defects, etc. was
not taken in any of the States test chetked. The Committee de-
sired to know what action was taken by the Ministry to devise
adequate system for verification of progress vis-a-vis targets fixed
as also for assessing of ‘actual working of plants installed and
identification of defective plants for rectification of defects, In
reply the Ministry have stated that this is a decentralised pro-
gramme and as such responsibility shall continue to vest with
State Governments/nodal agencies/RVIC. '

101. Asked further as to what the Ministry were doing to

tighten up the monitoring process, the DNES stated in a written
note as follows:— - »

“As the biogas programme continues to form a part of the
" 20-Point Programme, it is being monitored on month to
month basis at district, State and Central levels. With a
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view to further tighten the monitoring process, the De-
partment of non-Conventional Energy Sources has
already set up biogas monitoring cells at three placée.
~ namely, Chandigarh, Delhi and Jaipur. Four more biogos
monitoring cells are being planned. It has already been
decided that evaluation survey studies by independent
agencies should be continued for plants installed during
the last two years. Six agencies have already been
selecied for the purpose and the field work is likely to
start soon. It may be seen from the above that monitor-
ing at the State and Central levels is quite tight, The
department holds {wo national level meetings every year
which are participated by representatives from State
Governments, nodal agencies, Central Government de-
partments including Department’ of Banking, Reserve
Bank of India, NABARD. Agricultural Finance Corpora-
tion, Steel Auihority of India Ltd., Iron & Steel Controller
and Development Commissioner for Cement Industry,
etc. In addition, review meetings with individual states
and group of states are also held from time to time.” ’

102. Details of the meeting of State Level Coordination Com-
mittee on Biogas furnished by the Ministry showed the position as
indicated below:—
(i) In Andhra Pradesh it meets once in two months;
(ii) In Gujarat it met 4 times in 1982-83 and 2 times each m
1983-84 and 1984-85; ' .
(iii) In Karnataka it meets once in a quarter and proceedings
sent to DNES; .
(iv) In Kerala it met in September, 1983; Meetings to finalise -
banking plan were held in January and August, 1964;

State level meetings were held on 27-6-1984 and 7-12-198
to review the 20-Point Programme including biogas;

(v) In Madhya Pradesh it met twice during 1985-86;

(vi) In Maharashtra it met 3 times in 1982—83 twice in
1883-84 and once in 1984-85;
(vii) In Orissa it met twice during 1984-85;

(viil) About Punjab it is said that minutes of the meeting are
available on office record (silent about number of meet-

ings);
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. (ix) In Rajasthan it met 4 times in 1982-83, thrice each in
1963-84 and 1984-85 and 4 times in 1985-86;

* (%) In Tamil Nadu, only Task Force Committee meets {wice
a year;

(xi) In U.P. meetings were held thrice in 1985-86;

(xii) In West Bengal Six meetings were held during 1982-83
and 1984-85.

TR

103. The Committee find that Coordination dommittees, compris-
ing of representatives of various departments, implementing agen-
cies, KVIC/KVIB, banking institutions, recognised voluntary orga-
nisations etc. were to be constituted at the State and District levels

* for reviewing and monitoring of the programme. Proceedings of
the State level Committees are required to be sent endofsed to the
Central Government. Besides, the State Governments are also. re-
quired to send monthly reports to the Government of India and to
prescribe fortnightly reporting schedules for the district and block
levels so as to monitor the programme. The Committee find that
monitoring of the programme was not effective. The State level
Coordination Committees met rarely in most of the States, or did
not meet at all, States where they met minutes of the meetings
were not made available to the Audit. Further, timely action for
reviewing the actual achievements against the targets fixed, assess-
ment of actual working of the plants and installation and identifi-
cation of defective plants for rectification was not done in any
of the States test checked.

104. The Committee find it difficult to accept that the program-
me so vital for the uplift of masses and environmental improve-
ment and involving huge financial outlay should receive so little
attention. - Monitoring the progress of the programme at regular
intervals is indispensable for guccessful implementation of the pro-
gramme. The Committee urge the Government to ensure that the
prescribed procedure for monitoring the progress of the program-
me is translated into action so that shortcomings of the systems are
identified and remedial action taken with the due promptitude.

Bvaluation

- 105. The Audit has pointed out that irhplementation of the pro-
gramme had not been evaluated in any of the States and UTs till
March, 1985. Hence, its impact on the rural population vis-a-vis,
‘tre actual pusition of fuel wood. savings, production and use of
enriched manure as a bye-product by the farmers, reduction in
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drudgery ot village women, reduction in eye diseases, improvement
in village sanitation, etc. could not be known.

106. 'In October 1984, the Goveniment of India sanctioned
evaluation survey studies of _biogas plants installed in different
States by independent organisations. The Ministry informed Audit
in January, 1986 that final reports from the agencies &nd interim
reports from twg agencies had been received. The results of evalua-
tion and follow up action taken: by the Ministry have not been
intimated.

107. Asked if all the States|Unidn Territories have completed -
evaluation of the Programme, the Ministry stated as follows: —

‘“The programme had been evaluated by the State Govern-
ments of Maharashira, Haryana, Andhra Pradesh, Rajas-
than and Madhya Pradesh mainly to defermine the work-

ing condition of plants. In many other States/UTs the pro-
granme had just started picking up and the need feor its
evaiuation had not arisen up to 1984-85."

108. The Committee were informed that the programme was
evaluated at the Government of India’s level inter alia, fo deter-
mine sac'ing of fuel wood, benefits from enriched manure, saving
in cooking time etc. The studies indicated that biogas programme
had helped in saving of firewood, reduction in cooking time and
increase in crop production.

109 Askel to elaborate on the agency through which this sur-
vev was conducted and its ﬁndmgs the Ministry gave the follow-
ing position: —

“Evaluation survey studies were conducted by five, inde-
pendent agencies - namely, National Council of Applied
Economic Research, New Delhi, Operations Research
Group, Baroda, Kirloskar Consultant Pvt. Ltd., Pune,
Desant Raj Consultant Pvt. Ltd., Madras and Centre for
Studies in Decentralised Industries, Bombay. The find-
ings of these studies with reference to saving in terms of
fire-wood and fertiliser and improvement in sanitation
and public hygiene have been quite encouraging. A
latge majority of the beneficiaries have responded that
they recognised the muiltiple benefits of biogas plants
ana the plants have resulted in generating savings in
firewood and fertilizer. The percentage of saving by
users in firewood generally ranges between 68 to 91 in
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" terms of saving of fertilizer rangés between 62 to TT

and in terms of improvement in sanitation and'pubuc
hygiene ranges from 45 to 80.”

110, The Committee desired to know, following evaluation at
national level through the independent agencies what follow wup

action has been taken by the Ministry. In reply DNES fumixhed
the following intormatlon

“The reports have been considered in an Intet-State

meeting held on 15th July, 1988 in DNES. Some of the
important recommendations are given below:—

.
o—

More training courses fof masons and technicians
. should be organised under strict supervision.

\
Users Training Courses should lay emphasis on proper
operation and up-keep of plants.

Special training courses should be organised on the
revival and rectification of defunct plants,

The rates of subsidy for different categories of benefi-
ciaries should be examined periodically keeping in view
the prevailing costs of plants the extent of acceptability
of this technology and sizes and models to be promoted

on larger scale by covering smail and marginal farmers
and weaker sections.

Technical literature and publicity material should also
lay emphasis on proper and efficient use of biogas, ma-

nure. These publications should be brouht out in re-
gional languages. -

¥
Procedure for release of subsidy and bank loans should
be further simplified.

Agency approach should be adopted for ¢onstruction of
biogas plants and also for providing post-installation
servicing of plants on regular basis. Biogas Service

Centre should be developed in areas which already have
high concentration of plants,

Sample survey of plants set up during 1984-85 and 1985-88,
which total to about 3.7 lakh plants, should be conducted
‘with a view to determine not only functionality of plants
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but also their impact on socio-economic status of bene-
ficiaries.” ’ :

111, When the Committee desired to know what was the impact
of the programme of the society as a whole, the Secretary, DNES
stated in evidence that “the benefits are very nemerous. First of all,
provision of energy in a clean, unpolluted form. There is a benefit in
terms of fertilizers also. So, there is a reduction of cutting of trees
from the forests. By means of Biogas, lung and eye diseases are
reduced. So, definitely village women will be getting some sort of
relief also. In fact the greatest supporters of this programme are the
village women who have been teiling us repeatedly through their or-
ganisation that these are good programmes and they should be ex-

panded.”

112. Summing up the effectiveness of the programme, the Secre-
tary, DNES stated .in evidence that the country have at the moment
6.50,000 (63 lakhs) families using biogas and “if we take 85 per cent
of the plants as functioning, and even if we assume that the func-
‘tioning plants work only for 300 days a year, we can easily calculate
that the energy that they give out is equivalent to the saving of
21.6 lakh tonnes of firewood every year, which is valued at today’s
price of Rs. 400 per tonne, at Rs. 86.5 crores annually.

113. In addition, enriched manure containing about 2.08 lakh
tonnes of NPK is produced as a by-product from these bio-gas plants,
and it is available for manurial purposes. Even if you discount those
not operating, and consider those working partly during the year,
the nation gains Rs. 170 crores in fuel and fertilizer terms. From
this point of view and from point of environment and drudgéry of
rural women, and the smoke-free atmosphere which is available now
in villages,'it seems to be very encouraging. The programme  has
spread to all parts of India, and is proving very popular with villa-

gers.”

114. The Committee find -that implementation of the programme
had not been evaluated in any of the States and Union Territories till
March 1985 and as such its impact on the rural population could not
be assessed. In Ocfober, 1984, Government sanctioned evaluation sur-
vey studles of biogas plants by five independent agencies, namely,
National Council of Applied Economic Research, New Delhi; Onera-
tions Research Group, Baroda; Kirloskar Consultants (P) Ltd.. Puna;
‘Desant Raj Consultant Pvt. Ltd., Madras and Centre for Studies in
Decentralised industries, Bombay. The findings of these studies with
reference to saving in terms of firowood and fertilizer and improved

-
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sanitation and public hygiene are stated to be quite encouraging. The
Committee opine that biogas has not only changed the look of the vil-
lagers Wnit also bettered the lifestyle of the villagers, The programme
has also provided numerous benefits to the peeple, i.e., provided energy
in a clean and unpolluted form, produced fertilizers, reduced lung
and eye diseases and mitigated ecological disturbance and deforesta-
tion. The Committee hope that the Government would continue to
evaluate the programme periodically to. remove deficiencies and bot-
"tlenecks and to ensure modifications with reference to latest techno-
logical advancement, keep constant watch over release of funds,
streamline procedure to loan and subsidy, strengthen the inspection
procedures, to eliminate non-existent plants from, the scope of subsidy
and loans and impart training for proper maintenance and operation
of the plants.

New DrLui; E. AYYAPU REDDY,
April 27, 1987 . Chairman,
Vaisakha 7, 1909 (Saka) . Public Accounts Committee.



" APPENDIX 1
(Pare 37 of the Report of C. & A.G- of India for the g.ar_ -
1984-85 (Civil) Vol. I on National Project on Biogas
Development) l

27. National Project on Biogas Development
27.1. Introductory

During the fifth Plan period, the Ministry of Agriculture initiated
a Central . Scheme on Development of Local Manurial Resources in-
cluding development of biogas. Against target of 1,00,000 biogas
plants, over 70,000 plants were installed between 1974-75 and 1978-79
involving Central subsidy of Rs. 6.85 crores.

From 1981, National Project on Biogas Developmens (NPBD)
was sanctioned as a Central scheme involving an outlay of Rs. 50
. crores on account of subsidy, administrative overheads, organisatio-
nal support to State Governments, fee for turn-key jobs and train-
ing. The target was to set up 4 lakh biogas plants during the Sixth
Plan period. An amount of Rs, 150 crores was to be raised through
financial institutions for achieving the target. The programme.was
implemented through the Ministry of Agriculture (Department of
Agriculture and Co-operation) upto September 1982 whereafter it
was transferred to the Ministry of Energy, Department of Non-Con-
ventional Energy Sources (DNES).

27.1.1 Objectives—The main objectives of the programme are to:
(1) Provide energy in a clean unpolluted form;

(ii) make available enriched fertiliser ag a by-product for

' supplemrenting and optimising the use of chemical ferti-
lisers; . .

(iii) reduce pressure on the dwindling fuel wood supplies, in-
discriminate felling of trees and deforestation;

(iv) elimihate smoke filled cooking method and reduce drud-
gery, eye diseases etc. in rural areas; and

(v) bring improvement in rural sanitation. While the area of
operation of NPBD was the entire country, the activity
was to be focussed in 100 selected districts. This was,
however, extended to all the potential biogas districts

52
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numbering about 350 in all the State/Union Territory (u'r)
Governments with effect from 1984-85

27.1.2 Components of the Project and Puttern of Assistance
The main components of the project assistance were:

(i) Fixed amount of Central subsidy to the beneficiaries for'
setting up biogas plants at the rates indicated in Annexure
‘A’. The implementing agency has to identify the benefi-
ciary and process his application for grant of bank loan
repayable in § to 7 years with interest. In the case -of
those beneficiaries who avail of bank loans, amount of
subsidy is deposited in their bank accounts. In other
cases, it is paid in cash after completion of the plant.

(ii) Core organisational support (100 per cent grants-in-aid)

to State and U.T, Governments/Khadi and Village Indu-

" stries Commission (KVIC) including training of Village

masons, extension staff, bank functionaries, women’s edu-
cation programme, organisation of demonstrations, etc.

(lii) Service charges for turn key jobs to corporate bedies/
societies/agencies etc. at the rate of Rs. 200 per plant set
up with guarantee for one year and Rs. 300 per plant with
a guarantee period of two years with effect from 1984-85.

(iv) Promotional incentive of Rs, 30 per plant payable to

Village functionaries (also to KVIC workers from 1984-85)
onwards.

- (v) 2} per cent of the cost of construction of biogas plants
payable to State/UT Governments in respect of plants
installed in districts other than 100 intensive biogas district
(to KVIC with effect from 1984-85) in lieu of staff sup-
port. Upto 1983-84 subsidy was released in advance to the
extent of 75 per cent during the first three guarters of
each year which was changed fo 50 per cent from 1984-85
on the basis of approved targets. The balance was payable
on installation of plants. '

27.2. Physical target/achievements and Central assistance released

The physica] target of setting up 4 lakh biogas plants during the
Sixih Plan period was reduced to 3,35,000 plants as the project was
sanctioned late in the year 1981-82 (November). Central assistance
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released against the Sixth Plan. outlay of Rs. 50 crores and the targets/
achievements dunng 1981-82 to 1984-85 were as below: —

Central Targeted number _Achievements
assistance of biogas plants as prr mcords
Year _ released fixed by Govern: of tho Ministry
: . ment of India ~ in all th~ States
. ‘ for all the UTs/KVIC
. Stat.s/UTs/
KVIC
) (Rs. in crores)
1981-82 . . . . . 338 ) 35,000 25,369
198283 & . . . . 9.98 75,000 57,498
1983-84 . . . . . 2016 75,000 92,590 .
1984-85 . . . . . 4.47 1,50,000 1,80,430
Total 80.96 3,35,000 3,55,587

State-wise details regarding the targets and achievements for
installing biogas plants are given in Annexure ‘B’, The overall
achievements exceeded the target, but there was shortfall in achieve-
ments by 38,070 plants in 10 States and one U.T. and in 6 States and
one U.T., targets were exceeded by 59,005 plants. The shortfall ranged
between 14 and 33 per cent in 9 States.

The figures in the records of the Ministry differed by 3,877 from
these as per the State/UT Government records: (21,072 plants shown
in excess in 10 States and one UT and 17,195 shown less in 6 States

and one UT). : .

The programme was not implemented by the State Governments
of Andhra Pradesh, Haryana, Karnataka, Maharagshtra and West
Bengal during 1981-82 and Kerala during 1981-82 and 1982-83.

273 Test-check of the records in 16 States and two UTs

(Annexure ‘C’) revealed the following:—
273.1 Mis-reporting of achievements

It was noticed that 13401 plants (1981-82:422; 1962-83: 2574; uu
84: 5510; and 1984-85: 4895) had been reported to the Central Gov-
emnment in excess of the plants actually installed by 8 States s
shown in Annexure ‘D'

"



2732 Non-availability of completion certificate of plants reported as
complete

Subeidy was te be paid to the beneficiaries on the basis of com
pletion certificates issued by Block Development Officers/Technical
Officers of KVIC. However, completion certificates were not issued/
produced to Audit in the case of 17, 388 plants though reported to have
been completed and commlssxoned The detaxls are as under:—

No. of plants -
State/Uts —— Remarks
* : . Year Number
"1. Andhra Pradesh . . . . 1982-83 52 Ministry stated
1983-84 330 (January 1986) the

1984-85 14,766 complation certifi-
cates for 1982-83 and

- 1983-84 werc sub-
mitted by the imple-
menting agcncics in
May 1985 and that
for 1984-85. comple:
tion oerificates in
respect of 2546
plants were yet to

be received.
2 Assam . . . . . . 1981-82 219
to
. 1984-85
3. Tamil Nadu 1981-82 154 Information is for
to 5 districts.
1984-85
4. Uttar Pradesh . . . . NA 424 Information is for
A ] . 6 districts only.
S. West Bengal . . " . . 1982-83 795
to
1984-85
6. KVIC . . . .~ . . NA 648

—

N. A. : Nut Available

27.3.8 Faulty selection of beneficiaries
The beneficiaries for installation of biogas plants were to be iden-
tified on the basis of (a) ownership of cattle heads, (b) total collec-
table quantity of cattle dung, (c) availability of space and (d) availa-
bility of water. It was seen in audit that the selection of beneficiaries
wag done without adequate survey. The test-check revealed the
following: —
B#her~T2 plants were not working in three districts for want of
raw materials owing to non-possession of sulﬁclent number of cattle.
heads Wy the beneficiaries.
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Ragasth«m.—Out of 141 ben.eﬁciaris selected in Bikaner distrlct, )

79 did not own a single animal, while 33 had only one against the
mmimum requirement of 2 to 3 animals. '

Maharashtra—In Maharashtra, survey conducted by Director of
Economics and Statistics, Bombay in July-August 1984 revealed that
in 20 per cent cases, animal holding was below 4 due to which ade-
quate supply of dung could not be ensured.

27.3.4 Defective incomplete and uncommissioned plants

It was noted in test-check that a good number of plants were not
functioning successfully as under: —

'Andhra Pradesh.—An evaluation study conducted between Dec-
“ember 1984 and March 1985 by Bank of Technical Expertise (BOTE)
_ consultants (P) Limited revealed that out of 1353 plants covered in
the study, only 69 per cent were working well, 19 per cent were not
working to the expected level and 12 per cent were not at all in
operation. '

£

Haryana—Survey conducted in respect of 2148 plants from
Kugust to November 1983 by Monitoring and Evaluation Cell of the
Agriculture Department révealed that 887 plants completed during .
1932-83 were not commissioned; 412 plants were incomplete; 18
plants did not exist at site; 38 plants had low pressure and effi-
ciency problems and 46 plants were not of specified design.’

Himachal Pradesh.-—Out of 2437 plants set up during 1982-83 to
1984-85 in four districts, 922 plants were not functioning.

Madhya Pradesh.—Survey of 7847 plants out of 10,609 plants in-
stalled by KVIC upto February 1985 revealed “hat 2720 plants (35
per cent) were non-functional due to non-filling of cattle dung
(2400) and technical defects (320). The State Government sanc-
tioned 3.00 lakhs and directed KVIC to spend Rs. 150 lakhs from .
their own funds for making-the plants operational in Bhopal district.
Despite extra expenditure of Rs. 4.47 lakhs (Rs. 3.98 lakhs op com-
pletion of 231 incomplete plants and Rs. 0.49 lakh on filling of cow
dung in 88 plants during February to June 1984), only 25 qut of
655 plants have started functioning (January 1985). Other 630
plasts did not work due to non-availability of sufficient cattle dung
and non-provision of appliances (222 plants), technical defects (30
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plants), being incomplete (95 plants) and beneficiaries not inte-
rested in using the plants (233 plants).

LI

Orissa.—91 plants (Janata model) installed in 5 districts (1961-
82:.1, 1982-83: 10 and 1983-84: 80) were not commissioned till Mareh
1985 for want of initial feeding of cattledung.

i

Punjab.—Out of 653 plants installed in Bhatinda district, 286
were defective and 156 were working partially,

Pondicherry.—T plants were not functioning due to technical

defects; 5 plants set up during ¥982-83 and 1983-84 were yet to be
commissioned (January 1985). P

Rajasthan.— 184, 444, 152 and 367 plants (total 1147 plants) set
up during 1981.82, 1982-83, 1983-84 and 1984-85 respectively were
mot in operation. In Bikaner district, out of 141 plants only 29 were
working, 8 plants though filled with dung were not in use, 59
technically complete plants were lying half filled or unfilled with

dung, 41 plants were lying incomplete and construction of 4 plants
was abandoned.

Tamil Nadu.—70 biogas plants, set up in 6 districts, during 1981-
82 to 1983-84, were not functioning for 3 to 25 months due to defects
like cracks in the domes/side walls etc. Further, 402 plants started
during 1982-83 (71) and 1983-84 (331) in 69 blocks were either
abandoned or left incomplete. )

"Uttay, Pradesh.—Out of 4108 plants installed in 5 districts, 129
were not working for over one year, 123 for more than 2 years and
175 for more than 3 years,

West Bengal—15 plants installed during 1983—84 in 2 distriets
were not functioning. Information in respect of other districts was
not available. .

KVIC.—A survey conducted by Directorate of Economic Research
(KVIC) from December 1983 to June-1984 of biogas plants installed
by AVIC during 1974-75 to 1981-82 in 14 districts of Bihar, Maha- -
rashtra and Tamil Nadu revealed that out ot 13,218 plants covered

036 LS8
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under the survey, only 9586 plants were working, 2804 plams were
not working and 826 plants did not exist as tabulated below:—

State . No. of No.of  Working Not Non-exist
: districts plants plants working ing plants

covered plants
Bihar . . . . . . 4 3938 2176 1157 603
Maharashtra . . . . 6 7299 . 6036 1129 134
Tamil Nadu . . . .. 4 1979 1374 518 87
1;1 13216 93586 2804 826

The Ministry stated éJanuary 1986) that as per reports of inde-
~pendent survey agencies, out of 7.6 per cent plants covered. 87.9
per cent were in working condition.

27.3.5 Excess issue/allotment, short supply and diversion of cement

Levy cement was either issued/allotled in excess of actual re-
quirements or short supplied/diverted in the following cases:—

Andhra Pradesh,—For one district. cement had been allotted for
two successive years (1982-83 and 1983-84) without any plant being
sanctioned while 5 districts. including the one selected for intensive
biogas development. suffered from short supply for three successive

years.

Goa, Daman & Diu.—16 beneficiaries. to whom 29.5 tonnes of
ecment were issued, did not utilise the same for the intended pur-

pose.

Haryana.—Against a requirement of 40 bags of cement for con-
struction of one 6 cum capacity plant, 50 bags were issued, resulting
in excess issue of 611 tonnes in 4 districts. The Ministry stated
(January 1986) that the supply of 50 bags of cement against stand-
ard requirement of 40 bags for one 6 cum plant was not considered
excessive because cement requirements varied according to the
mode] of plant, site and soil structure, water-table, etec.

Himachal Pradesh.—325.4 tonnes of cement were issued in 3 dis-
tricts during 1982-83 to 1984-85 for purposes other than construction
of biogas plants, Thig resulted in purchase of 1798 bags of non-
lewy cement in two districts.

/
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In one dxstnct, 5221 bags of cement (Rs 2.87 lakhs) were issued
in excess of the prescribed 'norms“to 428 beneficiaries. Again 6,557
bags of cement (Rs. 3.37 lakhs) issued to extension staff during
1982-83 to 1984-85, cost. of 4183 bags of cement was adjusted in sub-
sidy’ bills or recovered in cash (Rs. 2.15 lakhs). Adjustment/
recovery of balance cost. of 2374 bags of cement (Rs, 1.22 lakhs)
was not traceable in the records (June 1985). Acknowledgement
of receipt of 2465 bags of cement issued by the Project Officer, -
Intensive Agriculture District Programme (IADP) to another unit
of Agriculture Department during 1983-84 to 1984-85 was awaited
(June 1985).

Karnataka.—In one district, 700 tonnes of cement costing Rs. 6.22
lakhg were diverted during April 1981 to March 1985 to works on
National Rural Employment Programme. Out of 7 districts test
checked. account of cement procured and utilised was available
only in one district.

Maharashtra.—Against total requirements of 41668 tonnes o
cement during 1982-83 and 1983-34. 258948 tonnes were allotted by
the Central Go-ernment. Details of cement actually received, utilisad
and balanze in stock were not available with the State Governmen!
(March 1985). In two blocks of one district. 557 bags of cement
were supplied from April 1983 to March 1984 to 16 beneficiarizs
against admissible quantity of 410 bags. Construction of 13 plants
during 1983-84 was stopped in one block for want of cement.

Orissa.—Against 1600 bags of cement issued to 69 beneficiaries,
8 plants consuming 184 bags of cement were only instalied. 1416
bags of cement costing Rs. 0.74 lakh were left with 61 beneficiaries
who had abandoned the construction after digging foundation.
recovery of which was vet to be made (May 1985).

Pondicherry.—19 beneficiaries to whom 551 bags of cement were
issued (1982-83: 262 bags in 9 cases and 1983-84: 289 bags in 10 cases:
did not take up the work. .

Rajasthan.—998 bags of cement issued to 50 beneficiaries during
1981-82 to 1984-85 in 3 districts were not utilised for the intended
purpose. 917+bags of cement (Value Rs. 0.42 lakh) were issued
during 1982-83 in another district to 36 beneﬁcxanes without any
application.

Tamil Nadu.—326.5 tonnes of cement valued at Rs. 3.01 lakhs
were issued in excess of the prescribed quantities during 1982-83
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%0 1984-85 for 702 plants in 7 districts. ' 36,69 tonnes of cement cost-
ing Rs, 0.87 lakh were issued to 75 beneficiaries in 4 districts when
- the plants had already been completed.

Uttar Pradesh.—8038 tonnes of cement were only supplied to the
beneficiaries in 5 districts during 1983-8¢ and 1984-85 against the,
estimated requirement of 13454 tonnes,

27.3.6 I_Mdequate implementation machinery

For implementing the programme through State Governments,
UTs, KVIC, corporate bodies, etc., 100 per cent staff support was to
be provided by the Central Government, A test-check of recerds
revealed that Staff actually employed in the intensive biogas dis-
tricts in the following States/UTs was much less tham the sanctiomed

strength, /
No. of staff actually employed/sanctioned
strength
Name of State Period Super- Tech- Jr. Asstt. All
visors nicians  Fngincer categories
' Agr. togethor
Clerks,
Ofiioers,
- «c. '
Andhra Pradesh. . . . 198283 Of5 6/25
1983-84 /S 8/25
198485 4!S 13/25
Bi . . . . . Ason 38 23/40 68
haph May 1985
Maharashtra . . . . As on 47 10/35 - 27
June 1982
Purjab . . . . . 1982.83 2/84
1983-84 12/84
. 1984-85 . 7Y
Uniar Pradesh S 198182 09 019
1982-83 0/9% 0/19
Goa, Damwn & Diu . . 1982-83 0/7 o/t
. 1983-84 07 on

27.4 Financiel Outlay

Total assistance amounting to Rs. 7991 crores was released
during 1961-82 to 1984-85 to 16 States, 2 UTs and KVIC as detailed
in Annexure ‘E. However, the assistance accounted for in the
books of the recipients did not tally with the assistance released as
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per the Ministry’s reeords, except in the case of Kerala. The result
is that there has been a short accountal of Rs. 2.49 crores in the
records of these States/UTs/KVIC.

A review of the utilisation of total assistance released by the
Ministry revealed that while Assam, Gujarat, Himachal Pradesh,
Uttar Pradesh, Kerala and Pondicherry had over-utilised the sub-
sidy by Rs. 468,49 lakhs, utilisation in other cases was less by 1 to
99 per cent as detailed below:—

Bxtent of under-utilisation . States/ Uts

oy

"1 to 25 Per cent . . . . . Karnataka, Rajasthan, Haryana, Tamil
Nadu, Maharashtra. Madhya Pradesh,
' Goa, Daman & Diu and KVIC.

26 to 50 per cemt . . . . . West Bengal, Orissa.
51 to 75 per cent . . . . . Andhra Pradesh, Bihar.
76 to 99 per em1 . . . . « Punjab.

The Ministry stated (January 1986) that against total subsidy .
of Rs. 7384.13 lakhs released to the States, Claims for Rs. 7138.92
lakhs had been received, claims for an estimated amount of
Rs. 1852.52 lakhs were pending, Rs. 1607.31 lakhs (overspent) were
due to State Governments and reconciliation of figures with the
concerned State Governments was being taken up.

“Test-check of accounts also revealed the following irregularities/
shortcomings: —

27.4.1 Payment of subsidy in advance

In the follewing cases. subsidy of Rs. 57.01 lakhs, payable to the
beneficiaries after completion of the plants, was paid in advance: —

Assam.—Subsidy amounting fo Rs. 1.05 lakhs was paid in advance
In respect of 27 biogas plants, which were not completed for var-
fous reasons. The amount had not so far been recovered.

Himachal Pradesh.—In one district, 16 beneficiaries were paid
subsidy of Rs. 0.28 lakh (March 1983) for 16 plants, out of which

14 plants for which cement was issued only from April 1963 onwards
were found to be incomplete.

Karnataka.—124 drums costing Rs. 4.82 lakhs were distributed
to the beneficiaries for comstruction of biogas plants without re-

L]
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covering the cost. Out of this, a sum of Rs. 2.01 lakhs was awaiting

recovery from 38 beneficiaries who were yet to be paid loan and
subsidy. )

Maharashtra~—Subsidy to the extent of Rs. 1.67 lakhs for cons-
truction of 59 plants was paid during November 1982 to March 1983
in one district which were completed between December 1982 to
March 1934. Subsidy was paid in some cases from 9 to 12 months
in advance. * ' "

Orissa.—Cement worth Rs. 1.72 lakhs was issued to the benefi- °
ciaries during 1982-83 and 1983-84. the cost of which was to be ad-
justed from the subsidy to be paid on completion of the biogas
plants. By March 1985. Rs. 0.79 lakh remained to be .recovered/
adjusted. but the records did not show the names of beneficiaries
from whom the recoveries were to be made.

Punjab.—Subsidy (Rs. 38.60 lakhs) in respect of 1452 plants
(KVIC Model) to he installed in 4 districts was drawn in advance
upto September 1983 and paid to Punjab Agro Industries Corpora-
tion Ltd. (PAICL). Chandigarh towards cost of gas holders and
guide frames to be supplied by the Corporation to the beneficiaries.
The PAICL did not supply the equipment in time with the result
that the plants could nnat be installed within the stipulated period.

Rajasthan.—Subsidv was released in 3 instalments. viz. 50 per
‘cent on digging the pit. 50 per cent less and Rs. 200 after filling
the plant with cowdung. Rs. 547 lakhs had been paid as subsidv
during 1981-82 to 1984-85 in respect of 390 biogas plants which were
not completed in 6 districts. Recovery/adjustment had net been
made so far (March 1985).

KVIC.—Advance subsidy of Rs. 3.50 lakhs paid to banks in Orissa
during 1983-84 and 1984-85 had not been adjusted (July 1985).

2742 Delay in disbursement of subsidy

Subsidy is payable to the beneficiarv on completion of biogas
plant where no bank loan is involved. Where bank loan has been
taken by the beneficiary. subsidy is payable to the bank for being
adjusted against the loan. -

In the following cases, delay of one to 24 months in release of
subsidy to beneficiaries was noticed during test-check: —

Goa, Daman & Diu.—In 33 per cent caées. out of 247 cases test
checked, delay in disbursement of subsidy ranged from 7 to 20
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‘months. In 107 cases, involving bank loan, subsidy‘ was released
to banks after 7 to 20 months of payment of loans by banks entail-
ing avoidable payment of interest by the borrowers (Rs. 0.13 lakh).

Haryana.—In 335 out of 3324 cases pertaining to the period 1982-
33 to 1984-85 in 4 districts, delay in payment of subsidy ranged
from 5 to 20 months, which was attributable to late release of funds
by the Government of India and delay in issuing sanctions by the
State Government.

Himachal Pradesh.—In one district, Rs. 1.36 lakhs drawn for
payment of subsidy during March 1983 were converted into cash
orders and shown as-paid to the beneficiaries in the same month.
During test-check, it was noticed that in 20 cases, Rs. 0.49 lakh were
paid during August 1983 to September 1984 (after nearly 18 months)
and Cash orders worth Rs. 0.87 lakh (34 cases) were cancelled
between March 1984 and November 1985 due to lack of interest
shown by the beneficiaries in construction of bio-gas plants.

Karnataka.—Qut of Rs. 2.24 lakhs released to a bénk, a sum of
Rs. 0.98 lakh only was disbursed and the balance amount of Rs. 1.26
lakhs remained with the bank for more than 2 vears.

Kerala.—Payment of subsidy after completion of plants was
delaved by 1 to 3 months in 13 cases, 3 to 6 months in 77 cases. 6 to
8 months in 12 cases and more than 8 months in 3 cases.

Maharashtra.—Subsidy was not paid to the beneficiaries in time
imd they had to bear extra burden of Rs. 11.84 lakhs by way of
interest due to belated adjustment of subsidy in their accounts by
the banks.

Orissa.—Pavment of subsidv amounting to Rs. 1.98 lakhs to 115
beneficiaries during 1983-84 was delayed by 6 to 24 months after
completion of plants with the result that the beneficiaries had to
pay extra interest of Rs. 0.19 lakh. '

Rajasthan.—Subsidy of Rs. 16.40 lakhs payvable to the benefi-
ciaries in 3 districts during 1981-82 to 1984-85 was not paid.

Tamil Nadu.—OQut of 7793 cases reviewed in § districts the ex-
tent of delay in payment of subsidy in 3926 cases (50.4 per cent)
ranged from 2 months to over 12 months,

Uttar Pradesh.—Out of 2088 plants cornpleted in 5 districts
during 1984-85, there was time lag of 6 to 7 months between report-
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ing achievement by implementing agencies and payment of subsidy
in 492 cases and the subsidy was yet (March 1985) to be paid in the
remaining cases. In Agra district, subsidy was being paid in March
each year entailing delay of 3 to 12 months,

West Bengal.—In 3 districts, subsidy amounting to Rs. 7.29 lakhs
for 208 plants completed during 1983-84 and 1984-85 was not paid
to the beneficiaries upto May 1985 despite availability of funds.

KVIC.—There had been a delay of 2 to 3 years in payment of
subsidy of Rs. 20.46 lakhs to the beneficiaries after consfruction of
the plants during 1979-80 to 1983-84. ~

The Ministry stated (January 1986) that suitable instructions
were being issued to State Governments to avoid delay in disburse-
ment of subsidy. .

2743 Underutilisation of subsidy

Against the release of 77.42 crores accounted for in the books
of the State Governments/UTs/KVIC, utilisation of only Rs. 66.11
crores was available. The unutilised amount was thus nearly 15.
per cent of the subsidy. A few cases of subsidy remained unutilised
as seen in test-check, are given below:—

Andhra Pradesh—Subsidy of Rs. 49.8]1 lakhs in respect of 26.85
cases was refunded by banks to the State Government after a period
of 3 to 15 months, Advance subsidy to the extent of Rs. 108.35
lakhs remained unutilised with banks in 5367 cases at the end of
March 1985. ; '

Bihar.—Rs. 42.87 lakhs were lying unspent with the Executive
Officers (March 1984) in the shape of demand draft and call deposit
receipts. In one district, Rs. 0.63 lakh drawn during 1981-82 was
refunded into treasury in February 1983. In another district, a sum
of Rs. 0.63 lakh allotted during 1981-82 was drawn twice and the
‘amount of Rs. 1.26 lakhs was deposited into the bank in July 1982,
out of which Rs. 0.83 lakh was refunded into treasury in August
1984, after two years.

Haryana—There was unspent balance of subsidy amounting to
Rs. 18.80 lakhs as on 31st March 1985, This amount had been drawn
in advance and booked in accounts as expenditures> which was

irregular. '



w0 ' 65

Karnataka.—Out of Rs. 390.04 lakhs released, subsidy of Rs. 70.00-

lakhs was lying unutilised with the DRDAs at the end ot March
1985.

- Orissa—Out of Rs, 58.99 lakhs released upto 1983-84, subsidy of

Rs. 19.55 lakhs remained unutilised with departmental officers on
31st March 1984,

 Rajasthan—Rs, 55.90 lakhs left unutilised with DRDAs at the
end of March 1984 had not been credlted to Govemment account so
far (June 1985).

Tamil Nadu—Rs. 75.62 lakhs remained unutihsed with banks/

departmental officers in six districts as on 3lst October/31st Decem-
ber 1984.

Uttar Pradesh.—Amount of undisbursed subsidy at the end of
March 1984 in 6 districts amounted to Rs. 27.70 lakhs,

West Bengal.—Out of Rs. 138.64 lakhs released to State Govern-
ment during 1982-83 to 1984-85, subsidy amounting to Rs. 48.94 lakhs
remained unutilised at the end of March 1985 (Rs. 32.42 lakhs with

the department and Rs. 16.52 lakhs with the General Managers of
District Industries Centres).

97.4.4 Subsidy paid at higher rates

Subsidy is'payable at different rates,depending upon the category
of beneficiary or type of plant. In the following cases, subsidy . of
Rs, 10.03 lakhs had been paid at higher rates.

Himachal Pradesh.—In one district, subsidy of Rs. 5.11 lakhs was
paid during 1983-84 and 1984-85 at higher rates admissible to SC/ST"

and small and marginal farmers without production of eligibility
certificates.

Orissa—Subsidy was paid to 55 beneficiaries during 1983-84 at
higher rate than admissible without authenticated certificates resul-
ting in excess payment of Rs 0.41 lakhs. In 9 other cases, excess sub-
sidy of Rs. 0.05 lakh was paid at higher rates applicable to small

and marginal farmers when the applicants themselves had claimed
ag general farmers.

Tamil Nadu—In 7 districts, subsidy of Rs. 3.10 hkhs had been
paid in excess to 320 beneficiaries at enhanced rates during 1981-82

tn 1964-85 without supporting dita whether they were small and
marginal farmers.



' 66

" During 1982-83 to 1984-85; an amount of Rs. 1.36 lakhs was paid
on account of subsidy to ‘50 landless agncu]tural labourers in 5

dlstncts without adequate data.

27.4.5 Irregular withdrawal- of funds and delay in adjustment/
refund of advances

Funds to the extent of Rs. 369.45 lakhs were withdrawn and paid
as advances in 6 States and KVIC "for installation of biogas plants
and for supply of cement, but Rs. 129.27 lakhs were yet to be ad-
justed (March 1985) as detailed below:—

Assam.—Rs, 4.00 lakhs were released in January 1983 to a
Sangha in Kamrup district. for construction of 85 plants against
whick only 28 plants had been constructed. Balance amount of Rs.
2.12 lakhs was not refunded till 31st Maxch 1985. Further, a sum
of Rs. 0.52 lakh was advanced to a cement company in March 1984
for. supply of cement. but neither cement had been supplied nor
was the amount refunded by the company (June 1985).

Himachal Pradesh.—Out of an amount of Rs. 76.76 lakhs drawn
during 1981-82 to 1984-85 in five districts as advance for payment of
subsidy, holding of {raining camps and purchase of materials, etc., a
sum of Rs. 32.84 lakbhs was awaiting adjustment (November 1985).
Delav in adjusiment ranged belween 2 and 29 months.

Advances paid during January to September 1984 to two factories
for supply of cement had not been adjusted for want of final bills -

from the factaries, a‘though Rs. 0.42 lakh was due from them.

Praject Officer, IADP. Palecmpur deposited Rs. 1.33 lakhs towards
cost of cement and accessories after 2 to 17 months from the date
of drawal of advance.

Karnataka.—Qut of Rs. 1543 lakhs advanced to the BDOs upto
December 1984, details of pavments for Rs. 9.37 lakhs only were re-
ceived by end of March 1985. Account for Rs. 6.06 Jakhs was awaited
(June 1985).

Rejasthan—Out of Rs. 218.79 lakhs released to DRDAs during
1981-82 to 1983-84. Rs 55.90 lakhs are lvmg unadjusted with the im-

plementing agencies, ¢

Against an advance of Rs. 1.71 lakhs paid during June 1983 to
August 1984 for supply of 220 tonnes of cement, 114.20 tonnes of
cement valued at Rs. 0.87 lakh were supplied by the factory, The
balance amount of Rs. 0.84 lakh had not been refunded (April 1985).

-
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Uttar Pradesh.—In Allahabad district, bank drafts for Rs. 0.32
lakh (20 cases) and for Es, 0.56 lakh (32 cases) pertaining to 1981-82
and 1983-84 respectively were cancelled in March 1985. The amounts
had apparently been drawn m anticipation of completion of plants.

In another district, Rs. 0.13 lakh drawn from the treasury during
. 1982-83 had neither been utilised noy refunded till April 1985.

West Bengal.—Rs, 15 lakhs and Rs, 30 lakhs drawn by the Direc-
tor of Cottage and Small Scal Industries in March 1984 and March
1985 respectively were credited to deposit account of the West Bengal
Small Scale Industries Corporation (WBSICL) not connected with
the implementation of the biogas programme. Rs. 15 lakhs were
released to four District Industries Centres in June 1984 and Rs. 5.50
lakhs to another Centre in May 1985. Rs. 24.50 lakhs were still lying

out of the Government Account in the Deposit Account of the
WBSICL (May 1985).

KVIC.—Rs. 3.45 lakhs remained blocked with a firm which was
closed in July 1984.

27.4.6 Rush of expenditure

As per Government of India instructions (July 1982) expenditure
on construction of biogas plants was to be spread evenly during the
vear, viz. April—June 25 per cent, July—September 10 per cent.
October—December 30 per cent and Januarv—March 35 per cent
with a view to avoiding rush of expenditure at the end of the finan-
cial vear, Test check revealed that bulk of the plants were installed ,

during the last quarter of the vear or during March as per details
given below: —

(i) In Andhra Pradesh. the percentage df progress was only
58 per cent upto February 1985. but it rose to 89 per cent
in March 1985.

(i) In Assam, phasing of the 1mplemematxon of targets w as
not followed strictly.

(iiiy In Bihar, record fop quarterwise achievements was not
maintained except in a few districts,

(iV) In Gujarat, 66 and 61 per cent of the plants were installed
during last quarters of 1982-83 and 1983-84 respectively.

(v) In Himachal Pradesh. out of 3128 plants constructed dur-
.ing 1982-83 to 1984-85 (198‘2~83:501‘ 1983--84 : 657 and
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11964-85 : 1970) in four dlstricts the number of plants in-
stajled during last quarter of each year was 215, 397 and
nm plants respectively (57 per cent). .

(vi) In Kerala, out of 2500 plants installed during 1884-85, 733

. plants were installed during the first three quarters and

the remaining 1767 plants (70 per cent) were installed
during the last quarter, :

| .

(vii) In Maharashtra, 57 per cent to 100 per cent plants were
set up in the last quarter in 5 districts during 1982-83.
During 1983-84 out of 21,300 plants 12,625 plants (59 per
cent) were installed in March 1984 alone.

(viii) In Orissa, out of 1143 plants completed in 7 districts dur-
ing 1982-83 and 1983-84, 698 plants, (61 per cent) were
installed in the last quarter.

(ix) In Pondicherry, 53 out of 70 (76 per cent) and 43 out of

105 plants (41 per cent) were constructed in last quarter

during 1982-83 and 1983-84 respectively.

(x) In Uttar Pradesh, against total achievement of ‘1234, 1614
and 2861 plants, achievements in six districts in last quar-
ter during 1981-82, 1982-83 and 1983-84 were 532 (43 per
cent) 645 (40 per cent) and 1458 (51 per cent) respectively.

27.47 Other irregularities

Gujarat.—In 247 cases, subsidy of Rs. 1.38 lakhs was paid in ex-
cess at revised rates applicable from 1st April 1984 in respect of
plants completed prior to 31st March 1984. In 63 cases, it was paid
less by Rs 0.38 likh at old rates even though the plants were com-
pleted after 1st April 1984.

Himachal Pradesh.—Subsidy.of Rs. 5.00 lakhs was claimed once
again in respect of 250 plants constructed during 1982-83 for which
a subsidy of Rs. 4.73 lakhs had been claimed earlier. In 5 districts,
subsidy paid at lower rates to 279 beneficiaries was claimed at higher
rates resulting in excess drawal of subsidy amounting to Rs. 2.05 lakhs.

Moadhya Pradesh.—During 1982-83 and 1083-84, the State Khadi

& Village Industries Board (RVIB) claimed subsidy in respect of

plants installed in five districts for SC Deneficlarieg at rates applicable
- to ST beneficiaries resulting in Over-payment of Rs. 12.12 lakhs.



Subsidy of Re, 1.80 lakhs (Rs, 1.10 lakhs from the Government of
India and Rs. 0.70 lakh from the State Government) was claimed in
excess by KVIB for 74 plants which were not installed in the districts
of Raisen (36), Vidisha (37) and Khandwa (1).

Against 9355 plants installed by KVIB (1982-83 : 4820 and 1983-84 :
4535) for which subsidy was claimed, existence of 224 plants was not
corroborated and 879 plants were found incomplete. Service charges
at Rs, 200 per plant amounting to Rs. 1.87 lakhs were also claimed
for 1982-83 in respect of 936 plants, 73 of which had not actually been
set up, construction of 92 was not corroborated by susvey reports
and 771 had not actually been completed during 1982-83,

230 plants completed prior to the introduction of this project in
November 1981 were reported by KVIB as achieved during 1981-82
and subsidy the.refor obtained from the Government of India xrmgu
larly,

Tamil Nadu.—Physical verification conducted durix;g April-May
1983 revealed that dimensions of 65 plants constructed were less
than those for which subsidy was paid, resulting in overpayment of
Rs. 033 lakh. Out of this, Rs. 0.22 lakh was yet to be recoveréd
(March 1985). Existence of 8 plants for which subsidy of Rs. 0.26
lakh was paid, had not been verified (March 1985).

27.5 Institutional finance

The Project provided subsidy for a portion of the capital cost
of the biogas plants amid the remaining amount was to be raised by
the beneficiaries. The finance to be so raised was estimated to be
Rs. 150 crores for achieving the target of 3.35 lakh biogas units
during the Sixth Plan period, Test-check of transactions, however,
revealed that mobilisation of institutional finance had not been en-
couraging. The following features generally emerged.-—

(i) Non-preparation of credit plans by various implementing
agenciec

(ii) Lack of adequate interest taken by the banks in the
implementation of the programme.

(iii) Delay in processing applications. sanctioning and pay-
ment of loans by banks.

(iv) Delay in payment of subsidy to banks by the department.
The position obtaining in various States is discussed a$ under:—

-Andhra Pradesh.—50,128 applications were received between
1982-83 and 1984-85; out of which. 54,400 applications were Sponsored
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to banks against which advance subsidy of Rs. 812.39 lakhs was .

released to banks in respect of 31,921 beneficiaries. Banks, how-
ever, did not pay loans in 2,683 cases (1982-83 to 1984.85) on the
ground that the beneficiaries were either defaulters in respect of
their existing loans or not forthcoming/had developed disinterest
in biogas planis. Subsidy amounting to Rs. 49.81 lakhs was refund-
ed by banks after a period of 3 to 15 months.

Gujarat.—Out of 8846 applications (3093 pending on 31st March
1984 and 5753 fresh applications) sent to banks upto January 1985,
loan was sanctioned in 1489 cases (17 per cent), 2732 cases (31 per
cent) were rejected and 4625 cases (52 per cent) were pending with
banks as on 31st January 1985. Fifty two per cent of the benefi-
ciaries had to wait for one to 3 months for getting the loans.

Haryana.—15781 cases were sent to banks upto December 1934,
Loans were sanctioned in 5301 cases and actual disbursement made
in 3366 cases (1982-83: 781 cases; 1983-84: 1923 cases and 1984-85:
662 cases). . .

Maharashtra.—39,799 loan applications in 6 districts were spon-
sored to the banks between 1932-83 and 1984-85; out of which, 14222
applications were accepted and 25577 applications were pending
with banks.

The banks sanctioned loans of Rs. 1.88 lakhs to 57 beneficiaries
‘repayable in 3 years instead of 7 years as per guidelines. In one
district, loan of Rs. 2.82 lakhs was sanctioned in 40 cases during
1982-83 and 1983-34 against admissible amount of Rs. 2.19 lakhs.
Excess amount of loan (Rs, 0.63 lakh) in these cases deprived about
10 other beneficiaries of the loan facility.

Orissa.—19.831 applications were received in 8 districts upto 3ist

March 1984; out of which, 18.099 were sent to the banks. Loan was

sanctioned in 4.030 cases only. 3,026 applications were returned
stating that the beneficiaries were not interested in biogas plant.
3073 applications were rejected and 7970 cases were pending with
the banks (31st March 1984).

Rajasthan.—Out of 4340 plants completed between 1981-82 and
1984-85 in 7 districts, only 1,487 plants received bank loan.

Tamil Nadu—35.005 applications were sponsored to banks upto
December 1984; of these. 21.265 applications were processed and
13740 were pending (1981-82: 218 Nos, 1982-83: 2,038 Nos. 1983.84:
4018 Nos. and 1984-85: 7.466 Nos.). In 51 cases. loan sanctioned
was much less than actual cost of the plants.

-
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. Uttar Pradesh.—20,998 applications were received during 1981-82
to 1984.85; of these, 16,584 applications were sent to banks. Loan
was sarfctioned in 8,055 cases, but actual disbursement was made
in 2,668 cases only upto 1983-84 (1981-82: 338 Nos.; 1982-83: 580 Nos.
and 1983-84: 1,750 Nos.). Figures for 1984-85 were not available.

West Bengal.—10,751 applications were fecommended to banks
between 1982-83 and 1984-85. Loan was sanctioned in 3,413 cases
and only 2,049 beneficiaries actually got the loan. In two districts,
out of 492 cases, loan was paid in 156 cases on mortgage of land by
beneficiaries in spite of specific instruction of the Reserve Bank of
India to the contrary and 236 cases were rejected as no land could
be mortgaged by the beneficiaries.

27.6 Delay in submission of audited accounts

Statements of audited accounts had not been furnished by the
States of Assam (1982-83 to 1984-85), Bihar (1982-83 to 1984-35 in
respect of Command Area Development Agencies). Maharashtra
(1982-83 and 1983-84). Madhva Pradesh (1981-82 to 1983-84 pertain-
ing to KVIB). Orissa (pertaining to KVIB upto June 1985), Rajas-
than (1982-83 and 1983-34) and KVIC (1979-80 to 1984-85).

27.7 Non-submission of utilisation certificates

In the following representative cases, submission of utilisation
certificates (UC) to Government was wanting:

St Name of State'Union Te rrm;r_v Total Poriod Amount
No. ’ subsidy for vhich
released UC was
not.sub-
mitted
for
expendi-
tur
incurred
(Rs. in lakhy .
1. Bihar . . . . . . 160.30 1982.83 to [934.83 33.37
2. Goa, Daman & Diu ) ) . 1113 1982-3) to [934-85 ~11.13
3. Karnataka . . . . . I88.78  1982.83 10 1984-85 33.30
4. Maharashtra . . . . . 2020.25  1982.83 (o [9%4-85 128 42
S, Orissa . . o . . 93.72 1982-83 to 1934-83 .70
6. Tamil Nadu . . . . . §25.99  {981-82 1o [984-8S 319.59
7. Unar Pradesh . . . . 1033 88 (982-83 to 1934-85 288.15
8. West Bengat . . . . . 139.61 1982-83 10 1984-85 45.19

Tmal : 389.85
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27 8 Trmng

' Training formed an essential mgrtdxent o¢ NPBD. Tho cost of
training was to be fully met by the Central Government. Targets
for various tralmng courses for construction and maintenance of
biogas plants, refresher courses, trainer’s training courses, orienta-
tion programmes and usSers’ education courses #ere not met. Further,
it was noticed that'a number of trained masons who received
training stipends were not available for the construction and main-
tenance of biogas plants. A few representative examples are given
below: '

Andhrq Pradesh.—Apgainst the target of 147 construction and
maintenance courses, 113 courses were conducted in which 2335
masons .were trained including 350 educated and unemployed youth
who were paid stipend of Rs. 184 lakhs. Out of the 2325 masons
trained, only 10 per cent were available (April 1984) for construc-
tion job. "

Bihar—300 masons were trained in 15 districts against the target
of 760 (1984-85); the number of masons trained during 1983-84 and
1984-85 in 6 districts was not available. 785 women were educated
in the use of biogas from 1983-84 to January 1985 in 16 training
courses against the target of 40 courses.

Gujarat.—Only 69 training courses (construction and maintenance:
50; refresher training: 8; and users’ education 11) were aramged upto
December 1984 against the target of 271.

Himachal Pradesh.—Of the 241 masons trained in 2 districts during
' 1982-83 to 1984-85, 98 masons only were stated to be engaged on con-
struction of biogas plants. 08 persons trained during 1984-85 were
again enrolled for training in subsequent months, resulting in avoid-
able expenditure of Rs. 0.40 lakh. Against the target of 70 women
training eamps, only 30 camps were organised during 1963-84 and
1964-85.

Karnataka.—Against the target of 454 courses (construction and
snaintenance: 59 and users’ education: 385) approved during 1983-89
2 1884-85 reports in respect of only 9 construction and maintenance
-and 28 users’ education courses were available.

Orissa—Against the target of 1620 ns, the number of persons
‘trained during 19681-82 to 1963-84 752 (users’ education: 424,
supervisors: 38; training of trainers: 42; and masons: 248).
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Punjab.—Out of Rs. 2.60 lakhs released by the Government of
India during 1982-83 to 1984-85 for organising various training courses,
Rs. 1.25 lakhs were spent on 18 construction and maintenance courses.
No other courses were organised.

Rajasthan—35 courses were conducted in 7 districts during
1982-83 to 1984-85 in which 602 masons were trained. Of these, only
311 masons carried out installation of biogas plants.

Uttar Pradesh.—Against the target of 3979 masons/supervisors
including block staff and 53 training of trainers during 1981-82 to
1984-85, the number of trained was 2601 and 34 respectively.

West Bengal —639 persons were in all trained (masons: 335; users’
education: 230; and training of workers: 74) against the target of
1240. Out of 60 masons trained in one district, services of 18 masons
could not be utilised. Also, 40 workers were not available for con-
struction jobh after completion of training.

KVIC.—Of 120 courses (construction and maintenange: 50;
women’s education: 50; and refresher training: 20) approved during
1983-84 and 1984-85, only 51 courses were organised,

The Ministry s*ated (January 1986) that the main reasons for
inadequate availability of persons trained under NPBD for construc-
tion of biogas plants was that they used to get mare lucrative em-
ployment elsewhere and that efforts for the utilisation of the services
of trained masons to the maximum extent possible were being made
by the State Governments.

27.9. Demonstration of biogas plants

The project contemplated setting up of 200 demonstration plants
per annum in the selected villages of intensive biogas development
districts to publicise the utility of biogas plants for domestic purposes.
No information about the demonstration plants actually set up and
expenditure incurred thereon was available in various States and
UTs except Assam, Gujarat, Orissa, Punjab and Pondicherry.

27.10. Monitoring

Coordination Committees comprising of representatives of various
departments implementing agencies, KVIC/KVIB, banking institu-
tions, recognised voluntary organisation, etc. were to be constituted
at the State and the district levels for reviewing and monitoring of the
programme. Proceedings of State Level Committees were required
to be endorsed to the Central Government. The State Governments

636 LS—8
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were also required to send monthly reports to the Government of

" India and to prescribe fortnightly reporting schedules for the district
‘and block levels so as to watch the progress of installation of plants.
A test check revealed that as on 31st March 1985 while coordination
Committee constituted at State Level did not meet at all in Bihar
and Goa, Daman and Diu, they had met only once in Kerela (Septem:
ber 1983), twice in Himachal Pradesh (June 1982 and January 1984)
and Thrice in Tamil Nadu (July 1982, August 1983 and July 1984). The
Co-ordination Committees reportedly held several meetings in Punjab

"and West Bengal, but minutes of the meetings were not made avail-
able to Audit.

Timely action for reviewing actual achievement against targets
fixed, assessment of actual working of plants installed and identifi-
cation of defective plants for rectification of defects, etc. was not
taken in any of the States test checked.

27.11 Evaluation

Implementation of the progfamme had hot been evaluated in any
of the States and UTs so far (March 1985). Hence, its impact on the
rural population vis-a-vis, the actual position of.fuel wood savings,
production and use of enriched manure as a bye-product by the
farmers, reduction in drudgery of village women, reduction in eye
diseases, improvement in village sanitation, etc. could not be known.

In October, 1984, the Government of India sanctioned evaluation
survey studies of biogas plants installed in different States by inde-
pendent organisations. The Ministry stated (January 1986) that final
reports from 3 and interim reports from 2 agencies  had been received.
The results of evaluation and follow up action taken by the Ministry
have not been intimated.

27.12 Other points of interest

Assam.—In addition to the Central subsidy, special subsidy .of
Rs. 1.54 lakhs was paid by the State Government to 284 beneficiaries
in four districts without any basis. Completion certificates for the
plants constructed with this special subsidy were not made available
to Audit. ;

Gujerat—A 35 mm colour film for spreading biogas message in
villages was got prepared through Films Division at a cost of Rs. 1.00
lakh (April 1984). The film was not exhibited till March 1985,

Himachal Pradesh.—452 plants were constructed between 1982-83
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and 1984-85 in 5 districts during training camps. Masonry charges .
+already incurred during training had not been deducted  from the

subsidy paid to the beneﬁcumes resulting in an overpayment of
Rs. 1.41 lakhs to them. s

‘Maharashtra.—Against Rs. 215.60 lakhs drawn. on abstract con-
tingent bills during 1982-83 to 1984-85 detailed contingent bills for

Rs. 173.64 lakhs were not submitted by the Zila Parishads till Matc.h
1985,

Madhya Pradesh.—Plants-wise account of expenditure and
materials issued in respect of 560 plants installed by KVIC in one
district during 1982-83 and 1983-84 had not been maintained. Detail-
‘ed account of supplies received and balance outstanding with the

suppliers out of Rs, 11.99 lakhs advanced to them during 1982-83 and
1983-84 had pot been maintained.

753 gas chulhas were purchased during 1982-83 and 1983-84 for
560 plants constructed during these years. 193 chulhas costing
Rs. 0.36 lakh neither appeared in stock nor was their issue established.

Punjab.—Against the rate of Rs, 3920 per plant of 495 cft. capacity
for supply of gas holder and guide chambers to the beneficiaries at
site, payment at Rs. 4420 per plant was made to Punjab Agro Indus-
tries Corporanon (PAIC) for 55 gas holders and guideframes result.
ing in excess payment cg Rs. 0.28 lakh.

Rajasthan.—Regular and work charged mistries were engaged in’

excess of prescribed yardstick, resulting in extra expenditure of
Rs. 0.90 lakh.

Tamil Nadu.—1092 biogas plants set up in 75 blocks during 1981-82
to 1984-85 involving subsidy of Rs. 34.24 lakhs, were not of approved
type design. Interest of Rs. 0.53 lakh received on amount deposited
in banks was not remitted to Government accouynt.

27.13 Summing up
Following are the mezin points that emerges: —

— The National Project on Biogas Development was sanction-
ed in 1981 as a Central Scheme involving an outlay of
Rs. 50 crores on account of subsidy. It envisaged setting
up of 4 lakh hiogas units during the Sixth Plan period
(1980—85) (later reduced to 3.35 lakhs). Additional

amount of Rs. 150 crares was to be raised through insﬁtu-
tional finances.
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The Government of India released Rs. 80.96 crores to
various States, UTs and KVIC during the period 1981-82 to
1984-85. The pattern of assistance included fixed amount
of subsidy to beneficiaries and to State Governments/UTs
for organisational support, training etc.

Against the target of 3,35,000 plants fixed by the Central
Government, achievement was 3,55,887 plants as per
records of the Ministry. In the case of 16 States and 2
UTs test checked, whereas there was shortfall in achieve-
ment of targets in 10 States and ] UT, the targets were
exceeded in 6 States and 1 U.T. The figures in the records
of the Ministry differed by 3877 from those as per State/
UT Governmeut records (21,072 plants shown in excess in

- 10 States and 1 UT and 17195 plants shown less in 6 States

and 1 UT).

Eight States had reported 13,401 plants to the Central Gov-
ernment in excess of the plants actually installed. Comple-
tion of 17,388 plants in 5 States and KVIC was not support-
ed by completion certificates,

In 10 States, one UT and KVIC, 6238 plants were not func-
tioning properly duc to various defects/deficiencies, 3383
plants were not commissioned, 412 plants- were lymg in-
complete and 844 plants did not exist.

Levy cement was issued/allotted in &xcess of actual require-
ments or short supplied or diverted for other purposes in
some districis test checked. -

In Andhra Pradesh, Bihar, Maharashtra, Punjab, Uttar
Pradesh and Goa, Daman and Diu, sanctioned staff was not
fully provided by the Govetrnments for effective and effi-
cient implementation of the programme.

Subsidy of Rs. 57.01 lakhs was paid in advance in the
States of Assam, Himachal Pradesh, Karnataka, Maharash-

N

In 10 States, 1 UT and KVIC, delay in disbursement of

-subsidy to the beneficiaries was from one to 36 months

despite availability of funds,

Funds to the extent of Rs. 221.64 lakhs in 5 States and
Rs. 246.18 lakhs in 4 Stateg remained unutilized with banks/
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departments] officers at the end of March, 1984 and March,
1985 respectively.

Against the release of Rs, 77.42 crores accouhted for in
the books of State Governments/UTs/KVIC, only Rs. 66.11
crores were utilised. Thus, nearly 15 per cent of the
subsidy remained unutilised.

Subsidy to the extent of Rs. 10.03 lakhs was paid to bene-
ficiaries jat higher rates than admissible in Himachal
Pradesly, Orissa and Tamil Nadu,

Out of Rs. 369.45 lakhs paid as advance for installation of
biogas plants and supply of cement during 1981-82 to 1984-
85, an' amount of Rs, 129.27 lakhs was not adjusted till
March, 1985.

In 9 States and one UT, the percentage of plants instalted
during the last quarter of each year ranged from 40 to 100
entailing rush of expenditure at the end of the financial
years, , g

Subsidy to the extent of Rs. 22.14 lakhs was obtained in
excess by Himachal Pradesh and Madhya Pradesh (in-
cluding KVIB) for incomplete/non-existing plamts or at
higher rates.

Out of 97,516 cases recommended to banks, loan was sanc-
tioned only in 48,690 cases and actual disbursement was
made to 37,321 beneficiaries in the State of Andhra
Pradesh, Haryana, Uttar Pradesh and West Bengal. In
Gujarat, Maharashtra and Orissa loan was sanctioned in
19741 out of 66,744 cases. In Tamil Nadu, 21,265 out of
35,005 applications were only processed and the remaining
13,740 cases were pending from 1981-82 to 1984-85,

Submission of utilisation certificates for Rs. 889.85 lakhs
was delayed for 1 to 3 years by 8 States,

The targets for various training courses were not achieved.
A number of trained masons who received training sti-
pends, were not available for the construction and main-
tenance of biogas plants,

Adequate number of demonstration plants had not been
set up in selected villages of the intensive biogas develop-
ment districts for publicising the utility of biogas plants for
domestic purposes.
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— Co-ordination Committee constituted at State. level for
monitoring the programme, did not meet at all in one State
and one UT. They met once in Kerala, ‘twice in Himachal
Pradesh and thrice in Tamil Nadu*during four years.

— Timely action for reviewing actual achievement against

targets fixed, assessment of actual working of plants in-

stalled and identification of defective plants was not taken
in any of the State test checked.

— Evaluation of the programme had not been done in any
of the States and UTs upto March.1985. Evaluation survey
reports were stated (January 1986) to have been received
by the Ministry from 3 agencies (final) and 2 agencies
(mterim) but results thereof and follow up action taken
was not intimated.

Pattern of Central Subsidy for biogas plants

AN'NB)LURB ‘A
Size of plant Amount of Gentral subsidy
@n cum) For Scheduled For Small EFO“ allotherq
| I
- @ 3 @)
- (In Rupees)
"m&z . . . . 1,500 1,000 750
3 1,950 1.000 1,000
, 2,300 1.500 1,200
5 2,000 11,90 1,500
8 1,500
10 ) 1,600
15 . . - o - . 1,900
20 2,650
25 . . .. . 3,600
35 . ’ 5,740
45 . 6,470
60 8,110
85

. . 12,110
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Size of plant For North  For ST/small
- (In cum) . Eastern marginal
Region States/ farmers/
Sikkim landless )
1abourers/hilly
areas other
than those
covered under
Col. 2 For all others
(In Rupees)
1982-83/1983-8¢ :
2 . “ . 2,640 1,500 1,000
3 3,310 1,950 1,300
4 3,800 T 2,320 . 1,550
6 4,710 2,910 1,940
7 4,950 3,560 2,370
8 5,680 3,900 2,600
10 7,200 4,760 3,170
15 7,620 6,630 4,420
20 12.930 - 8,970 5,980
25 9,990 6.660
35 14,350 9,570
45 16,180 10,790
60 20,280 13,520
85 30.270 20,180

Pattern of Central subsidy for Floating Dome (K VIC Type) Biogas Plant~-1984-85 onzoards

Size of plant
(In cum)

Amount of Amount of Central Subisidy for other areas:
Central subsidy —_

for North For ST/small
Eastern marginal
Region States, farmers/ “
Sikkim & landless For
Notified Hilly labourers For SC all others
arcas and
desert districts
1 2 3 4 5
(In Rupeces)
2 2,940 2.350 2.350 1.560
3. 3.660 2.860 2.860 1,900
‘. 4,39 3.220, 3,220 2,140
6 . 5,350 390 2,610 2,610
8 . 6.460 . 4,640 3,100 3,100
10 . 8,080 5.540 3,700 3,700
15 . 11,440 8,150 5430 5,430
20 . 15,260 10.960 7.300 7,300
25 .

17,640 12,280 8,190 8,190
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Andhra Pradosh

Assam

Bihar

Haryana

Gujarat .
Himchal Prad-'sh
Karnataka -
Kcerala .
Mharhshtra :
M1dhya Pradesh
Orissa

Punjab .
Rijasthan .
Tamil Nadu
Uttar Pradesh
West Bengal

Goa. Daman and Diu

Pondwheny

. ————— B W - - —— B — -— . ———

ANNEXURE ‘B’

S‘mtemenr slmwlng mrgen and achievements Jor bulallmg B:ogas plante dun‘nz the years 1981-8a to 1984-85

Tues wasan - - - ciemene - —ne - w—

T;rgeg Achgcvo- Ar'hwwmcnts as pcr Tntals of Varnum Shoxtfalls Percentage
fix 'd by ments as State/UT Government/ . Col. 5(a) b:tweein  between of shortfall
Govt. of  per records KVIC records and Col. 4) Col. (3) as per
India of the JREREEIR AP -+ Gol.5(B) and ~and - Col. 8

Ministry State S(a) UT';((:)/)[C 7~ Col. (6) Col. (4):

3 4 5 6 7 8 9
37,500 31 393 15 240 5.878 31,118 275 6,107 - 16
970 1,101 478 457 935 166'—) 131 -
. 25,400 21.093 13.139 11,923 25062 (-) 3,969 4,307 17
. 8.200 7.837 7,752 8  7.838 (--)1 363 ..
26,600 22,949 22,922 7.221  30.143(--) 7,194 3,651 14
2,817 3.590 3,580 I 3,581 9 ) 773 - .
27.500 20.772 15.990 5387 21.377(-) 605 6,728 24
8.000 6.488 3.274 3.009 6,283 205 1,512 19
48,500 88.211 76 936 11,147 83,133 787 ..) 39,711 ..
23,500 f6.399 16.410 2274 18684(-) 2,285 1101 30
. . 8.750 5.900 4,034 518 4552 - 1,318 2,850 33
.« . 7,200 4,899 2,956 352 3,308 . 1,591 2,301 32

14.000 14,304 7.479 120 7599 6.705( - ) 304

26.000 31,905 19,402 1918 21,320 10.585(- ) 5.905
59.000 71.166 71.608 2688 74295(-)  3.130(-) 12,165 ..
9,400 6.273 5.101 1072 6,173 100. 3,127 33

570 585 499 97 596(— ) 11(-) 15

310 287 277 A Nil 277 10 23

3.34.217 3.55,152 297, m 54,148 3,51,275 1,877

08
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ANNBXURE ‘C’

Statement showing details of states and union Territorles with fotal mamber of districts
and number of districts test checked

R —— . ' e eisoms e b ——

SI. State/ Uts. Total Number Number of _

No. . of districts  District test
checked
1. Andhra Pradcsh . ’ . . . . 22 8
2. Assam . . .. L . . 16 4
3. Bihar . . 38 14
4, Gujarat . . . . . . . . 19 5
S. Haryana . . . . . . . . 12 4
6. Himachal Pradesh . . . . . . 12 5
7. Karnataka . . . . . . . . 19 7
8. Kerala . . . . . . . . 14 4
Y. Madhye Pradesh . . . . . . 45 9
10. Maharashtra - . . - . . . 30 ‘6
11. Orissa . . . . . . . | . 13 8
12. Punjab . . . . . . . . 12 4
13. Rajasthan . . . . . . . . 27 - 7
14. Tamil Nadu. - . . . . . 15 7
IS. Uttar Pradesh . . - - .« . . 56 6
16. West Bengal . . . - - . . 16 6
17. Pondicherry . . . . . . . 1 |
18. Goa. Daman, and Diu .- .. . 3 |
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ANNEXURE ‘D’
Statement of misreporting of achievements
SlI. States Yearls) No.of Remarks
No. : plants
reported
in excess
1 2 3 4 5
1. Andhra Pradesh 1982-83 90
: 1983-84 -286
2. Haryana - 1982-83 412 Work on 18 plants (1982-83) had not
evcn been started (Deccmber 19§3).
3. Himachal Pradesh 1982-83 14
1984-85 4
4. Maharashira 1982-83 331
1983-84 375
1984-85 629
(Upto February®
1985)
5. Madhya Pradesh 1982-83 990 Oul of 5184 plants reported as  complet-
. 1983-84 111 cd by KVIB and MP Agro
1984-85 2 during 1982-83, 224 plants were not
actually set up as per records of the
district units of Raisen (32) and
Vidisha (100) and the construction
- of 92 plants was not corroborated
by the survey report sent by the
. Directcr of  Agriculture/Govern-
ment  (Decomber  1983/January
1984). Out of 961 plants reported
as completed by KVIB in ten dis-
tricts, 390 plants were incomplete.
In addition 489 plants pertaining
to 1982-83 to 1984-85 in four districts
' Bhopal (392), Indore (25), Sidhi (67),
and Surguja (5) not ccvered by the
"survey report  were found incom-
plete during test chcclgof recotds
by Audit.

6. Funjab 1982-83 205 Out of 366 plants stated 1o have been
completed in 3 districts for which
central subsidy was clained, 261

: plants were actually completed.
7. Tamil Nadu 1981-82 422 201 plants reported as completed in
' 1982-83 532 Madurai district, were not actually
1983-84 884 installed and subsldy of Rs. 3-99
1984-85 4186 lakhs advanced to bunks was refun-
' (Upto December ded. In one block of, Sale mdistrict
s 1984) while no work was started till March
1985, 27 plants werc reported as

complete.

g. Unar Pradesh 1983-84 3854 Physical verification by Director of
Economics and Statistics revealed
that out of 14146 plants reported
complete 3854  were found
incomplete. The Ministr ’3' stated
(January 1986) that 10, plants
were subsequently completed.

1984-85 74 74 plants completed by KVIC had

13401

been included in achievement of
the district.

s ot o m—————s v O AP
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ANNEXURE ‘E’

Statement showing .wbshfy released by Government of India to various Statés. UTs and
accounted by-the States|UT's

”’

SI. States/UTs/ Total Total Tctal - Unspent Percertage Rem z1ks
No. KVIC assistance assistance assistance balance of imcunt
released accounted utilised urutilis(é
(10 lakks of rupees)
Upto March 1985 ‘
1. Andhra Pradesh . 770-29 788-39 23922  549-17 68
2. Assam . " 21-07 19-28 29-40 (—)10-12
3. Gujarat . . 375-42 354-82 386:74 (—)31-91 ..
4. Huryana . . 192-58 225-33 223-84° 1-49 1
5. Himachal Pradesh - 108-42 115-33 210- 21 (~)94-88
6. Karnataka . 332-78  390-94 311-21 79-73 20
7. Punjab . . 77-13 62-02 0-89 61-13 99
8. Rajasthan . 378- 50 367-69 364-43 3-26 1
9. Tamil Nadu . §25-99  522-18 497-T7 24-41 5
10. West Bengal . . 139-61 138-64 89- 0 48-94 35
) .
11. Uitar Pradesh . 1033-88 1005-92 1330:66 (—)324-74 .
12. Maharashtra . 202025 200191 191154  90-37 s
13. Goa, Daman and ’
diu . 11-13 11-07 8-89 2-18 20
14. Pondicherry . 5-20 4-34 8-81 (—) 4-47
15. Bihar . . 84-19 76-52 33-65 42- 87 - 56
Upto 1983-84 .
1984-85 . . 7611 65-00 NA NA
16. Krala
Upto 1983-84 . 859 859 10:96 (—)2-37
1984-85 . . 3290 3779 NA NA
3
17. Madhya Pradesh
Upto 1983-84 . 223-59  220-31 215-63 4-68 2
1984-85 . 97- 57 NA NA NA
18. Orissa
Upto 1983-84 . $7-04 399 3744 19-55 35"
1984-85 . 36-68 A  NA NA
19. KVIC
Upto 1983-84 . 787-29 768:-96  700-10 6886 9
1984-85 . 5§33-37  500-00 NA NA :

GRAMD TOTAL . 7990-58 T742-14 661109 52815

.
- L

NA-Not Available,




APPENDIX II

Statement of conclusions and recommendations

Sl. Para Ministry
No. No. : Concerned
1 2 3
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= Conclusions/recommendations
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1 46—48 Ministry of Energy
(Department of Non-
Conventional Energy
Sources.)

46. In 1981, the National Project on Biogas Development (NPBD)
was sanctioned as a Central Scheme involving an outlay of Rs. = 50
crores on account of subsidy, administrative overheads, organisational
support of State Governments, fee for turn-key jobs and training,
with the target of setting up 4 lakh biogas plants during the Sixth
Plan period. An amount of Rs. 150 crorés was also to be raised
-through financial institutions for achieving the target. The main ob-
jectives of the project are to provide energy in a clean unpolluted
form, produce enriched fertiliser as a by-product for supplementing
and optimising the use of chemical fertilisers; preserve dwindling
fuel wood supplies, arrest indiscriminate felling of trees and defore-
station; eliminate smoke filled cooking method ‘and reduce drudgery,
eye diseases of women in rural areas and bring improvement in rural
sanitation. The programme was implemented through the Ministry
of Agriculture (Department of Agriculture and Cooperation) upto
September 1982. Thereafter it was trahsferred to the Ministry of
Energy, Department of Non-conventional Energy Sources (DNES).

#8
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The Working Group on new and renewable source of energy con-

stituted for formulation of the draft Seventh Plan documents recom-.

mended a target of 15 lakhs biogas plant for the Seventh Plan with
an outlay of Rs. 300 crores. Less than Rs. 200 crores were sanctioned
as against an allocation of Rs. 600 crores sought by the DNES for the

Seventh Plan.

The Committee note that the programme has-become widely ac-
ceptable and very popular with marginal farmers, village women, adi-
vasis and other economically backward people as it is convenient and
economical, has multiple benefits and is the first major steps towards
improving rural sanitation and environmental hygiene. The setting
of more plants will reduce ecological disturbances and deforestation.
Biogas is probably the only programme capable of relieving the mise-
ries and drudgery of village life, especially of village women. Pro-
gress of the implementation of the programme is slow due to inade-
quate finance. The Comttlttee urge the Government to give top pri-
ority to this project. The Government should take measures to mo-
tivate people bring out and literature in regional languages on the

advantage of biogas. '

td

Higher rates of subsidy having been made available to scheduled
castes|scheduled tribes and economically weaker sections of the peo-

-

ple, more people are going for it and during 1984-85 about 50 per cent -

beneficiaries who installed biogas plants belonged to the weaker sec-
tions. In addition, the DNES has developed small size biogas plants
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Ministry of
(Department
Conventional
Sources)

Energy

of Non-
Energy

capable of being connected to sanitary latrines. This model is becom-
ing more popular among the poor as it rginimises dependence on
cattle and other feed stock. The Committ® recommended that with
a view to giving benefit to poor and economically weaker sections of
the people, building up of small size biogas plants should be taken up
on a priority basis. The objective of providing social justice and aid-
ing poor and economically weaker sections of the people, especially
SC|ST and adivasis, would’e@ie better served if biogas plants of small
size are installed at the premises of such people &t nominal cost/sub-
sidised rates.

Secretary, DNES during evidence said that bio-gas plants were
more economical and employment oriented than fertilizer plants.
Illustrating this, it was said that while an investment of Rs. 300
crores including Rs. 109 crores in foreign exchange would be required
for a coal based fertilizer plant to produce 2.30 lakh tonnes of urea
per annum, an investment of only Rs. 261.05 crores would be re-
quired for producing an equal quantity of fertilizers. Further, while
the former would consume about 35 megawatts of power, the latter
would generate energy to the equivalent of 6,35,000 lakh MWH.
Again while the former would provide employment to near 1,000
persons, setting up of 26,150 bio-gas plant would give employment to
1,30,750 persons. Besides biogas pr3duces good quality manure from
organic waste materials like cattle dung which is rich in humus and



micro-nutrients and provide nitrogen phosphates and potash to crops.
The Committee hope that Government especially the Planning Com-
mission, would take note of the economic and employment potential
of the biogas projects vis-a-vis chemical based fertiliser plants and
earmark suitable funds for development and propagation of biogas
projects in the country.

3

Running of community biogas plants by Panchayats will greatly
benefit the Panchayat as well as the concerned persons. In the event
of running such plants, villagers will have .some income by selling
their cattle dung to the panchayat, which in turn will induce them to
purchase more cattle. Besides they would get good quality manure.
The Panchayats will augment their income by selling gas and ma-"
nure. Toe Secretary, DNES, informed the Committee that institu-.
tional biogas is being encouraged by the Government and all dairies
in the couniry having cattle have been asked to instal these plants.
The Approach of Government towards community biogas is, however,
very cautious on the apprehension that villagers all over India had
good organisational capability. The Committee note that biogas
plants can benefit only those farmers owning more than four heads
of cattle. In view of the multiple benefits these plants provide the
Committee urge the Government to encourage biogas facilities to all
those who need it. There are villagers who collect cow dung as a
part of their profession and can use it for the biogas plants. As such
eligibility criteria on the basis of cattle ownership should be changed.

——
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The Committee were informed that biogas plants upto the capacity
of 25 cub. meters are handled by NPRD. Plants above 25 cub. meters
are considered for the institutional plants and plants above 45 cub.
metres capacity are considered for Community Biogas Plants' under
Community Biogas Plants|Ihstitutional Biogas Plants Demonstration
Scheme. During the Sixth Plan period, against a target of setting
up of 100 community biogas plants, 101 plants with institutional
biogas capital outlay of Rs. 3 crores were installed. For the Seventh
Plan period, a target of 450 plants with a capital outlay of Rs. 17
crores has been envisaged. During the first year of Seventh Plan, 72
plants at a cost of Rs. 3.45 crores were installed and by the end of

March 1987, 80 plants at an estimated capital cost of Rs. 427 crores -

are proposed to be installed. The programme has gained momentum
in' the States of Andhra Pradesh, Gujarat, Madhya Pradesh, Maha-
rashtra, Orissa, Punjab, Rajasthan and Uttar Pradesh, where poten-
tial for installation of biogas plants is the maximum. Keeping in view
the constraints on the availability of funds and increase in demand
from different States, 90 per cent of the capital cost for community
biogas plants and upto 70 per cent of the cost of institutional biogas
plants are being financed by DNES. Government have been trying to
undertake certain joint ventures by setting up Village Community
Biogas under Oorja Gram Scheme involving local engineers and
technicians and other public with a view to generating energy for
use in cooking, heating; lighting, running ‘television and such other

8
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activities. The Committee consider that setting up of and’ develop— ,

ment of institutional biogas and community biogas plants similar to
as those set up at Masudpur near Delhi and Tiruchirapalli would be
more economical than individual plants and would benefit a large
number of individuals with few livestock and little room around to
insfall independent plants. Research and Development Wing must
be strengfhemred and should concentrate on evolving technology of
determining the quantity of fuel consumption so that the Gram Pan-
chayats niay make optimum use of cattle wealth by way of milk and

gobar gas. This concept can be built up slowly and surely. In select-

ed villages where organisations having public participation should

participate in accelerated development of biogas projects. The targets .

for setting up such community biogas plants durmg Sixth and
Seventh Plans are insignificant in relatnon to the rural area and huge
population of the country. The Government should give more stress

on this project and make all out efforts to set up more community and
- institutional biogas plants in near future. '

" The Committee noted the mamfold uses of b:ogas plants besides

cooking and lighting namely use in preparation of medicine, irriga-

tion, thrashing of grains, crushing sugarcane, running of flour mills
and oil ghanis and similar other uses. Enriched manure produced

from blogas is used for soilifertilisation and biogased slurry is free
from pathogens capable of causing diseases like typhoid, dysentry,
cholera, harmul’ organism like egg of hookworm, tapeworms, liver

————

(-]
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flukes, etc. Biogas have higher thermal efficiency compared to kero-
sene, firewood, cow dung and charcoal. The term ‘brown revolution’
used in the context of changes in hfe-style athong the poor and land-
less agricultural workers brought out by biogas is quite significant.
It is neartening that Government are aware of the developments in
this regard and are making efforts to put into use all urban refuse,
solid “wastes of city garbage including urban refuse of Delhi and
organic solid wastes of the urban area. It is also considered impera-
tive that special emphasis is laid on the setting up of biogas plants
in slum areas so as to avoid smoke which will ultimately result in
qualitative improvement in ecological environment and will result
in profitable utilisation of human waste. The Mupicipalities and
urban bodies should profit from the experience of Delhi where human
waste is being profitably utilised for commercial use. The Com
mittee urge the Government to draw up an all India plan of action in

implementing thjs suggestion which besides improving environmental
climate would also augment national finances. The Commlttee
would like to be apprised of further developments.

The Committee note that while the area of operation of National
Project on Biogas Development was the entire country, the Ministry
of Agriculture in consultation with the State Governments initially
focussed its attention to 100 potential biogas districts and was later ex-
tended to 350 potential biogas districts, selected on the basis of norms
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formulated. Presently the programme is being implemented = with
equal vigour all over the country. The Ministry have advised State
Governments to adoPt 4 cluster approach for better implementation

_ of the programme. Due priority should be given by way of differen-

tial rates of subsidy to North Eastern Regxonal States, hilly and de-

sert districts. With a view to remové the backwardness of the area, -

some preferential subsidy may also be paid to North-East and North-
West frontier States, hilly and desert districts.

-
L ]

The Department of Non-Conventional Energy Sources have under- |
“taken intensified Research and Development Programme in biogas so
as to reduce the cost of biogas plant, i.e., cost per unit gas produetion,

improve the reliability of biogas plants under different field condi-
tions; djversify the feed materials for biogas to reduce dependence on
cowdung, standardise plant designs and integrated utilisation of biogas
slurry. The DNES ‘is stated to have sanctioned 50 R&D projects on
different aspects of biogas technology and its utilisation. A sum of
Rs. 95 lakhs was released to different R&D institutions during 1985-86
and a budget outlay of Rs. 1.5 crores is available for 1986-87. Keep-
ing in view, the limited natural energy resources viz., natural gas, oil,
kerosene, coal and wood, generation of enqrgy from biogas will be in
consonance with the growing developmental need of the country. The
Committee trust that the Government will take up research and deve-
lopment of biogas in a more business like manner and ensure appro-

16
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priate investment on R&D Programmes of biogas which can be put
to multiple use and had tremendous impact in the rural scene of
India.

The’ Committee learn from the representatives of Andhra
Pradesh, Bihar, Karnataka, Madhya Pradesh, Rajasthan, West
Bengal and Tamil Nadu and KVIC that the biogas programme bad
become very popular in their respective states. While sdme States
like Andhra Pradesh, Tamil Nadu and Karnataka have already
developed admimstratxve and infrastructural facilities required to
meet the need of individual biogas owners resulting in expansion

..of the programme, others such as, Bihar, Madhya Pradesh, Rajas-

than and West Bengal are picking up steadily. Mode of selection
of beneficiary in different states is similar in nature viz., availabili-
ty of cattle, water, size of the family holdings, etcc Meanwhile
some states like Andhra Pradesh, Karnataka and Tamil Nadu,
Government agencies take initiative to motivate the people to’
avail of biogas facilities, in other states like West Bengal, Bihar -
and Rajasthan. State Government agencies have failed to take the
desired initiative due to one reason or other. Sdme of the difficul-
ties experienced by the State Governments in implementing the
programme are stated to be— (i) Andhra Pradesh needs more fund
to meet the growing’ biogas requirements of the people (ii)~ in
Karnataka implementation of the programme has not been uniform
in all the distrécts (ilf) in Rajasthan drought and poverty resulted



in sale of cattle causing setback to the programme (iv) West
Bengal does not have any additional manpower sanctioned for
implementation of the programme and only agriculturally advanced
districts like Burdwan, Birbhum and Midnapore toak advantage
of the programme and whereas others are yet to pick up (v) in
Madhya Pradesh, unscrupulous persons taking advantage of 100
percent subsidy to weaker section, misused the funds without
building any plants (vi) in Bihar, administrative machinery does
not appear to have been geared up for implementation of the pro-
gramme. The Committee were informed by the Secretary, DNES

that the responsibility for detailed implementation of the pro--

gramme lies with the State Government agencies and other agenciey
who are implementing the programme at the grass-root level. How-
rever, at the Central level a cloge watch is kept on the implemen:
tation of the programme. The Committee are of the considered
view that suitable methodology should be devised to activate and

control participation of State Governments in this programme of -

importance. magnitude and - potential. Development of non-

conventional energy sources should be utilised as a measure of -

improving the rural economy, generation of employment and reduc-
ing the ecological disturbance and deforestation. Biogas plants have
thus become today synonymous with village sanitation. The Com-
mittee note that the programme is gaining momentum and it is
essential at thie stage to give a co-ordinated thrust to this pro-

gramme by involving the corresponding municipalities, Gram

€6
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panchayats, Dairy Farming Units and Co-operatives functioning in
the "agricultural sector. The Committee urge the Government to
chalk out an integrated development programme in consultation

with the State Governments and ensure effective control over its
implementation.

The Committee note that there has been a shortfall in achieve-

ments in setting up of biogas plants during Sixth Plan period in
10 States and one Union Torritory and in 9 States the shortfall
ranged between 14 and 33%  Notwithstanding constraints
the Government should ensure that targets once fixed
are achieved. The Government should also make concrete efforts
ificluding payment of increased subsidy for implementation of
biogas development projects in the economically backward North-

'Eastern Region and take effective steps in the removal of cons-

traints noticed in thjs regard,

During the period from 1981-82 to IQM-BS, 13,401 plants had

been reported to the Central Government in excess of the plants
actually installed.. Principal reasons for this mlsreportmg are stated
to be decentralised nature of the programme, lack of trained per-

sonhel capable of systematic compilation of statistical data and

frequent change of implementing agencies. DNES is stated to have
taken a number of steps such as, disbursement subsidy within a

t6
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prescribed time limit, setting up of a monitoring cell directly

under the charge of DNES, field inspection of plants by Officers of
Regional Project Office of DNES and certain other steps, to prevent
over-reporting. The Committee hope that Government would
continue to maintain strict vigilance over the reporting agencles to

avoid misrepordng of facts so that future planning is not nnpungx;ed 5

due to furnishing of incorrect information.

The Committee find that a good number of plants stated to have
been completed in the States of Andhra Pradesh, Haryana, Hima-
chal Pradesh, Madhya Pradesh, Orissa, Punjab, Pondicherry,
Rajasthan, Tamil Nadu, Uttar Pradesh West Bengal and KVIC
plants were not functioning for various reasons such as, technical
defects in construction, non-provision of appliances, non-avail-
ability of sufficient cattle dung, etc. A limited survey conducted

by Directorate of Economic Research of 13,216 biogas plants instal-

led by KVIC during 1974-75 to 1981-82 in 14 districts of Bihdr,
Maharashtra and Tamil Nadu, revealed that only 9,586 plants were
working 2804 plants were not working and 826 plants did not
exist. The Ministry informed that principal reasons for non-

functioning'non-commissioning of plants were recurrence of floods

and drought, migration of cattle due to drought and such other

eventualities. - 16 States|Union Territories informed the DNES that .

as on 31-12-1986, 9,400 plants had already been revived and work
was in progress to revive 18,600 non-functional plants detected till
then, A ‘Repair Scheme’ was introduced in 1985-86 with a view to
reviving plants thh structural defects by provxding a grant up to
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" Government should look into these cases of irregularities with

Ministry .of Energy
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Rs. 500/- per defunct plant. Users Training Courses are organiscd

in a cluster of villages to educate plant owners particularly- women ¢

beneficiaries in the proper operation and mainteriance of plants
including technical methods to be adopted for mixing of dung with

water, removal of water condensate from the pipéline, clearing of -

burner, checking of gas leakage, etc. Besides, organisational in-
frastructure has been created at Central and State levels, inspection
system has been strengthened by introducing pass books|inspection
charts and quarterly reports by States indicating detailed perform-
ance of plants. As regards non-existence of certain KVIC plants,
it has been reported that suitable action was being taken against
the erring officials, Instructions had also been issued to State Gov-
ernments directing them to- get completion certificate issued by
BDOs. The Committee cannot but strongly deprecate this unsatis-
factory state of affairs and are of the considered view that the

greater care. All cases of fictitious reporting and mis-appropriation
of public money should be investigated and penal action taken
against those found guilty. The Committee would" like to' be
apprised of further developments in this regard, :

The Committee noted that there were discrepancies in the
amounts of assistance as between the books of accounts of recepients
and those of Ministries. It is imperative that a discrepancies pointed

-~
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out by Audit are reconciled with due promptitude and care. Delay
in settlement of accounts, especially of subsidy amount paid in
advance may lead to misuse and misappropriation of public money.
The Committee are of the opinion that foolproof procedure should
be devised to ensure prompt settlement of all assistance accounts
and once the procedure is formulated, it should be strictly adhered
to by the Ministry, State Governments and Union Territories.

The Committee learn that the assistance amounting to Rs. 7991

crores was released by the DNES during 1961-82 to 1984-85.to 16
States, 2 Union Territories and KVIC against expenditure Finance
Comimittee approval of Rs. 50 crores only. While the Committee
appreciate the anxiety of Government to pay more subsidy to
landless labourers]SCs]STsteople of hill and desert areas they are
unable to appreciate that the decision was taken in an isolated
manner and would urge the Government to chalk out all future
cevelopment plans with adequate care sufficiently in advance so
that targets are fixed on a realistic basis and ad-hoc decisions are
avoided. ,

The Committee note that subsidy amounting to Rs. 57.01 lakhs
payable to the beneficiaries after completion of the plants was
paid in advance and its recovery|adjustment was not made til}
March 1985. The Committee urge Govt. to take adequate sieps to
recover|adjust subsidy paid ¢to the beneficiaries in advance and
ensure proper arrangement of adjusting advance in future.

L6}
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The project provided subsidy fof a portion of the capital cost

(Department of Noa- of the biogas plant and the temaining amount was to be faided by -
Conventional Energy the beneficlaries. The finance to be so raised was estimated at

‘Sourcesg)
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Rs. 150 ¢rores for achieving the target of 3.33 lakh biogas units -
during the Sixth Plaf period. v 'Test-check by Audit revealed that .

mobilisation of institutional finance had not been. ‘encouraging
whith had retarded the implementation of the programme. They

urge upon the Government to review the position and chalk out &
workable plan in consultation with RBI, NABARD, AFC and im-

plementing agencies for providing institutional financial support to
ensure timely. implemerftation of the programme,

The Committee note that training formed an essential ingtedient ‘

of National Project on Biogas Development and the cost of the
training has to be fully borne by the Central Government. It was
brought to their notice that targets for various training courses

were not fully met and some trained masons after receiving train- -
ing stipends were not available for the construction and mainten- -

ance of biogas plants. 'rhémmsnadissuedmsu-ucnon.td‘ .the

State Governments and programme implementing agencies te keei

a watch on the utilisation of the service of perschs trained for
construction and maintenance of biogas plants and provide sufficient

imenhmtothctraincdpmonnelbmtheirﬂghth oihl“

trades nnd vocations,

86
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The Committee find that Coordination Committees comprising
of representatives of various departments, implementing agencies,
KVIC|KVIB, banking institutions, récognised voluntary organisa-

tions etc. were to be constituted at the State and District levels for
reviewing and monitoring of the programme. Prwew of the

State level Committees are required to - be sent end to, the

Central Government. Besides, the State Governmenty are also re-

quired to send monthly reports to the Government of India " and to
prescribe fortnightly reporting schedules for the district and block

levels so as to monitor the programme. “The Committee find that
monitoring of the programhme was not effective. The State level - -

Coordination Committees met rarely in most of the States, or did
not meet at all States whete they met, minutes of the meetings
were not made available to the Audit. Further, timely action for

93'

reviewing the actual achievements against the targets fixed, assess- -

ment of actual working of the p]ants and installation and identi-

fication of defective plants for rectxﬁcation was not done in any ot -

the States ‘test checked.

-

’IheCommxtteeﬁnditMculttoacceptthat theproyme 50

vital for the uplift of masses and environmental improveiens and
involving huge financlal outlay Bhould receive so littie attention.
Monitoring the progress of the programme at regular Intetvals i
Indispensable for successful implementation of the prognmme. The
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Cmnmmeo urge the Governinent to ensure that the prestrlbed m
eedure for monitoring the progress of the programme is translated
into action so that shortcomings of the systems are identified ‘and
remedial action taken with the due promptitude.

" The Committee find that implementation. of the programmme had
not been evaluated in any of the States and Union Territories till
March 1985 and as such its impact on the rural population could
not be assessed. In October, 1984, Government sanctioned evalua-
tion survey studies of biogas plants by five independent agencies,
namely, National Council of Applied Economic Research, New
Delhi; Operations Research Group, Baroda; Kirloskar Consultants
(P) Ltd., Puna; Besant Raj Consultant Pvt. Ltd., Madras and Centre
for Studies in Decentralised Industries, Bombay. The findings of
these studies with reference to saving in terms of firewood and

fertilizer and improved sanitation and public hygiene are stated to

be quite encouraging. The Committee opined that biogas has not
only changed the look ofghe villagers but also bettered the life-
style of the villagers. The programme has also’ provided numerous
benefits to the people, i.e., provided energy in a clean -and un-

‘polluted form, produced ferti]izers, reduced lung and eye diseases

and mitigated ecological disturbance and deforestation. .The Com-
mittee hope that the Government would continue to evaluate the

programme periodically to remove dehcxencles and bottlenecks and

(1]



to ensure mwdifications with reference to latest technological ad-

vancement, keep constant watch over release of funds, streamline

procedure related to loan and subsidy, strengthen the inspection

procedures, to eliminate non-existent plants from the scope of

subsidy and loans and impart training for proper maintenance and
operation of the plants. L .

- MGIPMRND— (Letter Upit)—LS I1—558 LS—1-8-87—1000.
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